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- This *;9‘- I, $ Ircun notice on the responidi.-
fr-rm'h*\'.‘s ~ihnn s 1 ; :
Cee s Frs 6D ‘ ‘ _ts to chow couse as to why this .

S R S : ' application should not be admitted
e 1o Bkt o i.and:;‘relie?‘bought allowed. Retur=™
vicd 28w 92 appe within 1 month. -

/@’/76 : , "Y' pist on 9.9.96 for show caucy

o ' anu consideration of admission.

; ~_Pendency of this applic atiog
! trhaill not be a bar for the resp-.

: t"dents to appoint the applicant |
S ‘purspait ©o the recommendction

¢

' No.xnp/c/ccw/155/102/pt.I dated
‘9,119, ol cie Railway Recruitme.
. :Board. cv.rchati Anneyure A=-VI if
! - he agi found suitable for such
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0.A. No. [&| ©of 1996

V4

Learned counsel Mr. G. Sarma for the applicant.
Leave note of Mr. B.K.Sharma.

Notices have been served on respondents No.
2,3 and 4. No show cause has been submitted.

Heard Mr. G.Sarma for admission. Perused the

contents of the application and the reliiefs sought.
Application is admitted. Written statement within six
weeks. However, vacation from 21 10 96 to 8.I1.96.

List for written statement and furthe orders
on 11.11.1996. . S ST

™ s
3

aInterlm
-

Heard Mr. G.Sarma for interim order.
order dated 7.8.96 shall continue.

, - \O
. -
+ - . . G 2

. . Member

I‘Ir;G.Sa‘rma for the applicant. None for
| the respondents. Written statement has not
been submitted.
List for written statement and further
order on 22=11-96.

Loarnod counsal Mr.G.%arma for the
applicant.Leave note of Ilaihgay counael
Mr+.B.KeSharma up to 30=11+9G. tiritten state-
ment has not been submittaed. List for written
stataacnt and further order on 20=12-96,
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. 20-12=96 Mr.G.Sarma for the applicant.

Written statement has not been
subnmitted. Mr.S.S5arma for Mr.B.Ke.
Sharma submits phat the written
statement is almost ready and seeks
for short adjournment.

Liét'for written statement and
furtheér orders on 6-1=97.

’

s
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Member

)
N

Learned counsel ’Mr G. Sarma with Mr
S. Muktar for the applicant. None for the
respondents. Notice has been duly served on
respondent No's.2', 3 and 4, but no written
statement has been filed. None has appeared
for them so- far.-Mr G. Sarma submits that
this.is a ma'tter“of appointment and requires
ea;;l‘i} ‘hearing .and disposal .
,"P"' List for hearing on 3.2.97. In the
f"i.ne-antime the respondents may submit written
statement if considered necessary.

Send’ copy of the order to thg”

" respondents.

Mémber

Mr B.K.Sharma, learned counsel for
the respondents has got personal diffi-
culty. Mr G.Sarma,learned counsel
appearing for applicant also needs some
time to take further steps in the case.
Accordingly we adjourh the case till
742.97.

Méééé?ﬂ - Vice-~Chairman

/'=
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| 'o.A.No.;51/95 M | ' 3
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10.2.97 " - Leet-this case be listed on 673.97 for hearmg L
6 T

. .. . - . ) ’ - . b
o MemBg'r/. FE Vice-CRairman <[
- nkm : ‘B
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4
~ 6.3.97 Let this case be listed on 20.3.1997 for

222 9 > - hearing.

Vice-Chairmar

-

S Lilrin 2. o~D A D 1§25 S : I N %'
. v Member T - .
‘/ ' 2

- _ e ‘ 20.3.97 We have heard Mr B.K.Sharma,learned
' _ Q " j.flmw’D o . _counsel appearing on behalf of the Railway ,.‘
o 7‘\[@%’@* ! t .4 ...‘,p . . . -
t) Nﬂ’ﬂ ;2 2 Lvad L{ . oo administration at some length. Mr Sharma
O—/_’) . ) . '
) ‘/Jv{, on KJ\‘“ [ thereafter finds it difficult to proceed in view, 1’
),7 ﬁﬂ‘\"co“ ! tz? "‘bcb oo of lack of certain instructions. He prays for a [
) gq\o\« a\ww- hl:n"’ g hJ - . N
Lo A ‘t{\k . short adjournment, which Mr G.Sarma has no
:) b\;f(%,{/;vv-{ 'ﬂ\o b" R objection. Accordingly, for the ends of justice F
/(7»/: . we allow one week time for further hearing. F
oa e~ R :
9 o a/p 'PU“ ) - - List on 31.3.1997 foér hearing. '

Y . 6

Member ' Vice=Chairman

&)
31.3.97 At the request of Mr. B.K.Sharma,
“learned Railway Counsel hearing is adjounred to
. - .7.4.1997.
OZ L0209 }t ] o List on 7.4.97 for hearing.
v Mgmber Vice-Chairme
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16.4.97

0.A.No.151/96 ' /

Mr S. Sarma, on behalf of Mr B.K,
Sharma, who is incharge of this case, prays for

- adjournment on the ground that Mr B.K. Sharma

is unable to attend court for his personal reason.
Mr G. Sarma,

vehemently opposed the prayer. It is

learned counsel for the applicant, h
informed

that there are other counsel also. Mr B.K. Sharma

is incharge of the case. Considering all these

we allow. adjournment to 16.4.97.

Member L Vice-Chairman
7“”“‘{3’ ' .
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Let theé }case be - I’iéted on 28.4.1997

for hearing.
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21.8.97

= ~Counsel prays for some time to produce the

- objection.

B.K.Shé}rma, learned Railway Counsel prays for a
short"’ adjournment on the ground of personal
difficulty of Mr. B.K.Sharma. Accordingly the.
case is adjourned till 21.8.97.

We have heard Mru B.K.Sharma, learne
Railway counsel at some lengths There=

after Mr.sharma submits_that he is unable
to proceed with the hearing ¢f the case
as certain records will hawve t0 be

:produced ‘and he prays for time. Two week

time allowed to which the learned counsel
for the applicant do not have any

f‘_ﬁ,

]

List on 30-7-97 for hearing,

T é;%:Jéﬁ,.sx

Vice~Chafrman )

o~

Mr. S.Sarma on behalf of Mr.

Vice-Chairman

Mr G. Sarma, learned counsel for the
. Py
af;plicant is present. The learned Railway

records. ‘ 7

The case is ad]ourned till 8.9.97 for

hearmg On that day all counéel shall remam

present, or else the case : will bes heard ex .

Vice-Chairmar

parte.

Member
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Common crder delivered in open
Court and kép;‘é in separate sheets. Copy -
of the orcer shall be kept each case.

Application ’J.S allowed. No costs.

Meﬁé&r _
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Date:of order J. Ihis, the th Day of January, 1998, i

JUSTICE SHRI DeN.BARUAH, _‘VICE-CHAIRNAN
SHRI GcL.SANGLYINE, ADMINISTRP.TIVE MI“MBER

O.A.NOo 142/96 . | o
1.»5:1 BoK.Daimary - voe »..;'ApplidAht-
. . .‘ I-va- - . . ’ :' : : N . ‘
' UOOOI & Orso ;o . see’ Respondents
24 O.A. 143/96 A L
wVgm : - ' 7 oy

Bl

| U 0.1 & OI‘SQI se0 . ese Respondent
3. 0'&. 14‘/96 : : vee cee : | -
~ Shri- S.Goswami ‘ Applicant

N .UOOQI & 01‘80 o , ) | ooo Respandents.

4.yo.A. 145/96 B R
. i#s; Kapala Deka © ees ess Applicant . i
 0.0.1 & Ors. ! vee" <se Respondents
5. OuAe 146/96 e wesl i | .
Shri P.J.Das’ " wee . ove Applicant N i
=V~ L T e g
UsO.I & Orss ‘ees ese Respondents

. 6+ Ouhe 147/96 : u:f=.J fg ;  ﬂE o :?
shri P.K.Sarkar ees  +es Applicant 3
R S : o if " a'"‘.
Ue0.I & Ors. ” vee  +es Réspondents

7. O.A. 148/96 - |
Shri T.Ke.Das cee * oee Applicant
L eVge - .
u. 0.1 & 0rs° G eee ee+ xespondent
8. C.A.NOL149/96 i .
. Shri S.Kumar s e - oo Applicant -

 U.0.I°&'0fse e+ <e. Respondents
- 9+ O.h. 150/96 '
Eo ’ ~ Shri M.Ghose " ewes . see=Applicant
S : . Vs~ '

%h,v ’4 ‘ U.0.I & Orss voo «ss Respondents

contd/=
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10. O.A. 151/96

Shri P.K.Kakati " see
N -Vs-
UeOel & Orxse se e

\/n./ 0.A0152/96
. shri D.Choudhury ecs

~Vg=
UeCel & Orse. : . see
L I
12 O.A. 153/96 e
Shri S.K.Rai XX

UeOeI & Ors, _ 0_0.'0

13, 0.A.155/96

Shri BQCQB\OI'Q ooio
-Vg= ’
UeOeI & Orse aee

14. O.A. 193/96 .
Shri Rupak Chakraborty ...

U.O.I_& Ors. ' see

15, Oaki 42797
Smte ADevi I e

UsOeI & Ors, :ooo

. eee

L X J

L N J

ésoe

ooe

[ X K

oo

L X X J

%

Applicant

‘Respondents.

s

Applicant =

Respondenﬁs;
Applicant

-Respondents.,

Applicant.

Respondents.

"Applicant

Respondents,

Applicant

Respondents

By.Advoéate Mr.GeSarma for all the petitioners,
By Advocate Mre.B.K.Sharma for all the respondents.

SRDER.

GoL.SANGLYINE, ADMINISTRATIVE MEMBER,

The above 15(£1ifteen) Original Applications

are

disposed of by this Common order as they involve the same

issue, facts and grounds,

e e o »

contd /=
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-2 The.Railﬁay~Recruitment_Bcara,;cﬁwahéti‘issued

the Employment Notice No.1/95 dated 26-4=1995 for the ]

purpose of appointment in varidqupOs;sﬁunder'the\Ncrth 
. East Frontier Railway. In thﬁsaO:igiﬁé@;gpplicationé we

. are concerned with CATEGORY No.7 3 srnuéééApxsa :{English)

P IS e TARWL 478 vyt
LAchy -W?@*ﬁ TR \,,,f):'o SIS .
>

. {n the. scale of pay of K. 1200-2040/= ﬁéﬁﬁ;qnéd‘in‘the ;
Employment Notice. Pursuant to the saidhﬂ$%;éé.we‘hé§e the ;;
. Pl v i N
. following results = e :
% *Date of Written Test 3 27‘9?95,;ff; '.:, d .
2 Date of Speed Test 3 04-11=95 {for 80 w.p.m.)
7 Date of Speed Test 05-11-95 (for 60 we.pem.)
e Date of Viva Voce Tests 08=11=95 AR
o Date of panel o T
4 | approved: || 09-11-95 "~
L The selection Board held the viva voce test on
& 8«11~95 -for the recruitment of Jr.Stenographer {Eng)
v ‘ _under Employment Notice No.1/95 Cat No.7-in scale
T . 1200-2040/- and has found 16(UR -10,5C=2,5T-2,
n oBC=2) candidates suitable for the said post and their
‘ names are recommended to GM/P/N.F.Railway/Maligaon .
in ORDER OF MERIT. ‘ P
B | ~ AGAINST U+ ReVACANCY
ﬁg SN Roll Noe Name of Candidate ~ﬁ~ 1f_ : ]
% _— _ — . y
I 1. 810704 | Anjali Devi o
I 2. 810786 | Asis Chakraborty =
7 3. 810798 Mrityunjoy Ghosh
I 4. 810018 Debasish Choudhury
i 5. 810589 ~ Rupak Chakraborty
ﬁ o 6 810777 Pradip Kre.Sarkar
& - 7. 810761 . Nirmali Das
k, g, 810767 i Kamals Deka = °
K 9. 810794 " pabitra Kr.Kakati
0 10, 810759 Satyanarayan Goswami
ﬁ* AGAINST S.C.VACANCY
' 1. 820123 T.Krishna Das
K * 2e 820246 sanjoy Kr.Rai
53“‘" . _-—-u-———-—-—-—- ———————————
- AGAINST S.T.VACANCY
y 1. 830077 B jay Ch.Baro
L 20 830108 Binoy Kr.Daimary.
% AGAINST O.B.C. VACANCY
- ‘ 1. 840025 Santosh Kumar :
v 2. 840052 Pankaj Jyotl Das.” :

wy - e e N . . . = ———~ ———
T A B s o s ot o o B O Bt SRR 40, SO st el T s C i A




Consequently. the‘bv

ations seeking

them (the applicants)

'T:1996ovThereupon.;ﬂi:{ﬁ

ritiea. As a. resu;;

lications seeking

céllapionaof'the]]fff

stated that the

A.wappli 3 i *claim for appointmentf
;hasfalr,h becn cancelled in view of the. ' .
‘vardious rregularities £qund 4in the selection
-. of Junioer ‘Stenographer in scale &, 1200-2040/;_
" ‘against Empaoyment Notice No.1/95 dated.
"26=4=95 conducted by the /Railway Recruitment

-Board, Guwahati, which has necessiated cancea:#

R

fﬁ;llationsof the entire selection are as
:follcwa:,v

.‘fcontd/—gf 




{a)

- (b)

T

(e)

N

L miw e e e memirs . mmarer s

{e) |

. shorthand“and type=writting.’ TheTadvertf§%n¢nt
‘also did-not stipilate production of Diplouag :
certificate. As'a result, many: ofithe! candiﬂgﬁgsiij,
aid not submit the same although'they weggﬁﬁ* T Yz

"and had diplodia certificate. Ho
‘Railway ‘Recruitment Board, Guwali

~tation of marks: vhilth has resulted
'vment of cahdidates securing lesgsg: m

k)

(o

-certificate, thereby deserving el

~ ‘the knowledge and quality of the ca
.. have.béenihandled by a single &ndiV
(Member Secretary, Railway Recruitme
Anstead: ‘of ‘getting ‘the works done by

engat R T Ta
T ’ s N ‘

In the advertisement of Jr.Stenograph;
required qualification was mentioned only:,

Iz,
as Matriculate without indicating anythinq;Jdﬁg

about“the qualification of diploma in

qualified”both in shorthand and pgfﬁrggégg

thé candidature of many eligible Q d;datos’;
on the: ‘gfound of non-=submission: 0f¥diplomai

didates were- deprived of considerat
selection.-'

sample ‘test ChJcks revealed mi
totalling in the: written paper and

qualified persens as under t=

(1) Setting of question papef for ﬂritten‘ f5'

- tests S b
(ii) _Selection of distation, passage.

(111) Preparation final marksheet
. ding marks for viva-~voce test
done by HS/kRB himself witho

, _ctice by MS/RRB. SR
As per Board's extant instruction 15%. o

marks for written test and viva-voceiﬁéj er,
is required to be fixed for viva-voce, Bu

in the subject selection, RRB/Guwahat{ had

. adopted 15% of the sum total of marks, for -

written test (200 marks) shorthand- test
(300 marks) as well as viva-voce marks e
(90 marks). The marks of shorthand test(300)

'11=was therefore irregularly included in _compus

ting the marks for viva-voce test. This has

. allowed the selection authority undue flexi-

. bility 4in the final allocation’; of marks oOf .

‘a .candidate ‘though he might have eecured 1esa
marks 1n written test. .

In a number of cases it has been noted
that warks once allottéd in the shorthand
transcription sheets have been over-written/.

 defaced ‘and new marks allotted, obteneibly

to favour the dan&idates of evaluator's:
Ch»Oiceo

It has been notedhin some cases, that though
the shorthsand dictation scripts do not con-‘;
tain certain materials of dictated passage,
the type transcription sheets contain the o
material of the dictated passage and in a hﬂk

better way, This indicates adoption of mal~.
practice in conducting the shorthand tests .




n_an;wer's'ripts(Transcrip~"
ining.  poor . performance. ;
‘been alloted in compari~ -

rregularities in the selec~ |

; In-any'ease. with the abbve irregu~
larit;es eteoted 4n. : 8e 2§

gts - ratherithe same: i’
larger public. interest;
ught corif4dence: :aMOng -

onduct“

1rregu1ar1t1es are tﬁ@rfolds. namely. before the actual test

'course'ofethe actual test 1rregular1t1es which viélated the
{; selection as a whole had taken place.

':";_arbitrary,

Atias 111 2 despotic. void and not maintainable
in the eye of law Mr'G Sarma. |

1earned'counse1 for the

“W%applicants.pointed_oft_that the employment panel was cance-'

”iaining better. performance, - | .-

lustrative and not ‘exhaus=~ |

egulari ieslwere detec-:?f

Under thesa °1rCUm8tan-;ffjif~




reported in (1995) 3 GLR 327,iin which it has been he

|

ction must be fair '

the effect that every State

I

tory ground of irregularities. According to him. 1n

‘face cf all these R there is no escape from the conc‘

that the reSpondents had with bias and malafide against the

'applicants. arbitrarlly cancelled the panel Further. the 1'

respondents without giving an

4‘&‘

the applicants before such caLcellation had arbitrarily |

._».—31 ,‘
‘cancelled the panel According to him, such action is not
s 1‘: EU
sustainable in law and in this regard he placed reliance”o
the case of Pradip Kumar Das and others reported in (1985) 3

GLR 459 which was upheld in the order dated B8.5. 1986 in

SLp (Civil) No.66 of 1986 by ‘the Hon ‘ble Supreme Court. e

‘Opportunity of being heard to

%

ot

- Sarma further referred to the order dated 14.6. 1996 of this‘f

Tribunal in O.A No . 9 of 1993 in which after referring to

'the aforesaid P.K.Das & others case and also to. D.V.Ramana o

"andbothers. 1986(4)'SLR 50 the action of the respondente"‘”
to withhold appointment of sd“cessful candidates without
giving them" opportunity of beﬂng heard was set aside and

"4

quashed.

7. In the light of the above, we are now: to consider

whether the ‘acticn of the reSpondents in cancelling the

cbntd/-




- case of Pradip Kumar Das and others (supra) 357 out of the t

tezect list cf Junior Stenographer (English) mentioned
aboVe is sustainable in law. It has not been shown by the

‘Lrespondents that the alleged malpractices or irregularities

Z:referred to above were comuitted or attributed or attribu-

table to any of the present applicants. On the other hand.

it is seen from their submission that it is the respondents

‘fi themselves who had committed the alleged malpractices or’ i

the
irregularities. The applicants have had to suffer because<3fé

ar&egee acts of omission and/or commission of the respon-
dents. According to the respondents they nad in the facts -

| and the circnmstances of the-case cancelled the select
panel in'larger public interest and in order to bringbpublic
ccnfidence in the administration‘of the North East Frontier
‘Railway. These are indeed lofty ideals. But we are in these
C.As concerned with the question whether on'their way
towards these goals the respondents had not trampled under i
foot the rights ct the applicants. Theresis.no dispute of
bthe fact that the selec%?anel was cancelled by the respon-

" dents without affcrding ‘any opportunity of being heard to

the applicants before the cancellation was made. In the

790 successful candidates whc had been empanelled were

screened out by the North East Frontier Railway on the

ground that scme malpractices were allegedly committed by §

some of them. No\opportunit& of beingy heard was given to )

them by the respondents before such action was taken. The

Hon'ble Supreme Court had held ?
"It was necessary, according to the rules §
of fairplay and natural justice that !
these candidates who were included in ‘
the original select panel of 790 candi- i
dates publisshed by the Comnission had ' !
acquired a right tc get emplcyment and

therefore they were entitled to be §
heard before any pre judicial action was 2

contd/-




9 A
taken. The judgment of the High Court
quashing the impugned order on the .
ground ‘that it Was. vitiated for non~ -

compliance. witthhe rules of natural
' ~___'Juet:.ice can hardly be assailed. .oee

been empanelled for appointment to the posta.-fﬂm&

'""acquired“bothxthe*afbresaid'rights. The afofes éﬁ%f"

they”had'violatedibdthfthe rights of the appliédnﬁs_

8;’ " Mr.B.K.Sharma had submitted that the fact th

applicants were selected and empanelled does not bind the

gt
4
i
‘:
&

g? o In fact. according to him it was clearly stipulated i 5the

Railway authorities to appoint the applicants to th “posts.

Employment Notice itself that the selection of the candidates
by the Railway Recruitment Board does not confer an :
| On the candidatee. On the other hand, according to 1a§dthe
' Railway authorities have the right to refuse appointment. i'

Further he had referred to para 113 of the Indian Railway

fi | Establishment Manual Volume I (Revised Edition 1989 f”
: ' support of his contention that se'lected candidates can 'be
‘refused appointments. We are aware that there are 1aw3and

rules in' this regard. The para 113 aforesaid readelthde :

e Lt e A s gl Y
R AR e I e e e ._‘.«_jr"""jm,...:m-ﬁ, 0 3




qualifying :An the-
aprescribed,medical examination and to his.
beingmotherwﬁse suitable fora“ervice under
dovernment. . ‘

respondents. No blame'?rs been apportioned to them. They
e R

;ihad““'t"a so been allowed'to reachéth stage-s;ipulated

_ -bat:a/ru}—léj*‘-}hen’t;.ﬁi:..éned iabic_ay.e. An ordertcascertain |

: whether they are suitable for appointment toﬂthe posts.v‘a"

. It may also be: mentioned here that the learned Railway

counsel had‘sought time to produce certain records to enable

him to make submio He Was allowed time. But though he;hi

had produced some administrative records before us he was

unable tomproduce any answer script for the written test

- as. well'as the Speed test including tne passages for the

'speed test The contentions of the respondents against thefffi

applicants with regardlto the answer scripts or marking
My B ;

thereon are tncrefore AI

t substantiated before us: - ;_iff,;

oy : . '|‘

v .{_ Co
: We are in a aociety which Upholds the smpremacy ofj“ o

the rule of law Thcrefore.

aakst

an administrative action whichfﬁ;j,w

7{ law or rulfs prescribed is liable to be . quashed. In the

light of our discussion and findings above, we are of the

view that the respondents had arbitrarily ano illegally




~select panel. Therefore;

the action of the .3

.within three months from the ?ate of their receipt
of 4 8’ order.
’ All the .above Orlginal Applications are allowed
es indicated above. No order as to costs.

: "
. Sd/= VICE cHATRmAN
v Sd/a MEMBER (MN)

Pg
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Consolidated Application as per order dated 18.2.97 in

Misc. P»t‘*lon 170,31/97

0.A.0.151/96

3ari Pobitra Kumar Ksketi ...Applicant

~VETSUS -

Union of India & Others....Respoddents. -
An Applicztion under Section 13 of the Administrative
Tribunal's Act, 1985. S

INDEX

S1.No% Description of enclosures ) Poge o,
1. Application 1 to9
2. Verification - 10
3. Annexure A,7T. : L N
4, Armexure A.I.1l : lx
5. Annexure A.IT 13
B. Annexure AJIII 1
7 Anriexure A.IV _ lg‘
8. Annexure AV - [
9. Armexure A.VI SRR <
10. Armexure AJVII 3 -
11, Armexure AJVIII ta
=2,
For use jin the Tribungl's office :-
Ll !
' Date of filing !
! [
' Registration Ho., !
t !
’ Tt 1
7 . -
11 ! Signature !
. ) t . 1
0@“ ’ L 1
Qﬂ (L aﬂ‘ﬂw, | ig : Registrar ':
A A
Y | T !

Oob (v e kakn) g
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i,

of the recommendaetion of the selected
eppointument ss stenograspher (Zpglish) at the scale of

pPay i5,1200-2040 vide Epployment FKotice No.1/95

1

PARTICULARS OF THE APPLICANT :

Shri Pabitra Kumar Kakati,

son of Shri Ratan Kr. Kpkgti,

Vill & PO Bamun Bori,’
Via Rgha, Dist.Marigeon,
Assam.

PARTICULARS OF THE RESPONDENTS :

1,

Union of Indis represented by
The Secretary to the Govt.of India,

Ministry of Railways,
New Delhi .

Genersl Manager(P),
N.F.Railway, halngOﬂ,
Guwahati-11.

Ch aJ.I‘ man ’
Railway Recruitment Board,
Guwahati-1.

Member Secretary,
Rallway Recrultment Board,
Guwahati-1.

PARTICULARo Or THE ORDERS AGAINGT WHICH
THIS APPLICATION Io MADE 3

Thig appllcatlon is made for implementati

Category 7(Apnexure A III).

ii.

c~n01d

tes for

Restraining the respondents from comple-

ting the process of ewmployment no*ice No.1/96 Cauegory

-1 (Annexuré AJVIII).

Notification dated 05.9.96 under

f) R/&j%fyfu Jpmar L@LKA/J’L

No.RRB/G/41/90 issued by Shri B.Kalita, Chairman,Railwsy /
Recruitment Board,Guwzhati cancelling the recruitment
penels of stencgrspher (English) in scsle of 1200-2040

UNGE T e vns oo
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.-Bnder p&tegory'No.7 of Employment Notice No.1l/95 dated

26.4.95 and Craft Teacher(Bengali Medium) in scale

of £.1400-2600 under category No.6 of Employment Hotice

No.3/94 dated 19.12.94 (Amnexure R.I of the written

statement) .

4, JURISDICTION :

The applicant declare that the subject

matter sgsindt which he want redresssl is within the

~jurisdiction of the Tribunal,

S LIMITATION :

The applicant further declare that the

appPlication is within the limitation prescribed under

Section 21 of the Administrative Act, 1985.

Be FACTS OF THE CASE :
6.1 That the applicent is s citizen of Indig
and as suéh he 1s entitled to s5ll the rights =nd

privileges guarenteed under the Constitution of India.

6.2 That the spplicant has passed the
Matriculastion Examination in the year 1980 and passed
the pre-University Examination and has also obtained
diploma in typing end stenography. The testimoniazls
are encloéed in this applicgtion and maprked =zs

Annexure A.I, A.T.1 snd A.IT.

6.3 + That the respondent Fo.3 made an adgerti-
sement for testing candidates for stenographer in the

SCl€ecenne

f OA\L\%WL' Jomar  Knkad)

£
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scale of pay %.1200-2040 tnrough The

<»

o/

Assam Tribune

cand it was clea-rly written in the advertisement under

clause 12 of general instructions that the post of

s tenographers wmay be ineregsed or decressed.

6.4 : That the applicant in response to the

advertisement made by the Respondents on 26.4.95, as

aPpeared in The Assam Tribune had applied for the post

of stenographer. The sald advertisement runs as

Ewployment Notice No.1/95 category 7.

A copy of the sazid gdve

riisement is

gnnexed hirewith snd marked as AnnexureA.ITT.

6.5 Thaot the applicahte mad

€ gpplication

for zppointment as stenographer at the scale of pay

5,1200-2040 giving all particulars such as academic

qualification, sge proof certificate,

cate in typing snd stenography etc.

diploma certifi-

6.6 That the respondents being sstisfied with

the requirements of the candidsture for the post of

!

stenographer as noted sbove called for written test

firing the date as 27.8.95.

A copy of the caglle letter ig annexed

‘herewith and the sgme is morked gs

Annexure A,IV.

6.7 That as per call letter

appeared in the written test, did exce

whe applicant

1llent in the

exgmination snd he came out successful ir. the test znd

i for urmas oy

"

SCCOrdingly eeeeeese

I
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gecordingly therealter the applicant was cglled
for speed test both typing =nd stenography and this
was held on 4/5.11.95.
A copy of the same call letter is asunnexed

herewith »nd marked as Armexure A.V.

6.8 - That in the speed test the humble spplicant

did excellent and gecordingly he was declsred successful

and thereafter the spplicent wes called for a viva-voce

test znd in this t€st held on 8.11.85 he slsoc became

successful and was selected by the Respondent Ko.3

and theregfter recommended the name of the applicent

Lo RQDQOTG@MU No.2 for zppointwent. In view of increase

of vacancy, the respondent rightly =nd validly recomi-

ended the gpplicant slongwith 15 others for appointment,
A copy of the szid recommendation

containing the nsme of the ap;licant

alongwlth others are asnnexed herewith

snd same is marked as Annexure ALVIZ,

£.9 | That the written test, speed test and

viva-voce test are conducted by Rﬁilway Recruitment |
Board neaded by the Chairmsn which is sn sutonomous

body like sny other Rallway Recruitument Board 1n the
country. Moreover, one}respénsiblé officer was

deputed to the selection bosrd on behzl{ of the

Regpondent ¥el.l gnd 2.

6.10 That the sprlicant beg to state tThat

rent dated 26.4.95, once Lhe

)
0
ko]
a
=
o
o
<
®
]
[
3
n
®
=
D

Cal'ldiﬁt:,te 'TEEERE
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candidate is selected after going through all the
stages/tests viz written test, speed test and viva-voce
test and when the name was recommended for sppointment

as stenographer, the Respondent ¥o.2 is duty bound to

zppoint the applicant.

Gell That the zpplicant beg to state that
though final list of 16 candidates iﬁcluding the name

of the applicasnt i.e. Annexure A.VI was recoummended on
9.11.95 to the Respéndent Eo.Z-for appointment, the
Réspondent ¥0.2 did tzke no gction on it znd the applicant
was at a loss of having not received the appointment

ett

0]
H

6;12 ‘That the zpplicsnt made representation
to the Respondent No.2 dated 10.6.96 requesting him 1o
mgke appointment of the applicant.

A copy of the representation is smmexed

herewith snd marked s=s Annexure A.VIT.

\

6.13 That while the zpplicant was anxiously
wziting for the appointment iétter he was surprise to

see that advertisement Fotice No.1/96 dated 20.5.96 where
the respondents wanted to test 8 candidgies for the post

of stemographer. This sdvertisement zppesred in locgl

news pépers including notice board and runs as cglegory 1.
Having seen the advertisement, the znziety of the appiicant
wzs multiplied snd agein he ap ‘rosched the respondents.

Contd....

fﬁ%Q¥VK_ Juman k&K@#
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respondents znd no response gt agll was there from

the respondents. The gpplicant believes that some foul
Play mey take plsce in view of the advertisement
Y6.1/96 dsted 20.5.96. ‘ )
A topy of the advertisement notice
Fo.1/96 1s annexed herewith and marked
‘as Annexure A;VIII;‘

In this coennection, the applicant beg to state that

‘slongwith him thére sre 15 other csndidstes also

duly recommended for gpobintment to the post of
stencgrgpher snd while none of the recomsended candi--
dates is appointed, publication of snother :sdvertise-
meht is creating susplcion. In this connection, the
applicant further beg to state that ithere wos another

Employment Notice No.2/95'category No.1l where 21

‘candidsgtes wére recommended’ for appointment of office

clerk in theé scale of pay 950-1500 gnd 211 the csndi-

detes were appointed though they were appeared in

the test subsequent to the gpplicant. : 2.

6.14 ‘That the applicant begs to stgte that
the selection of the applicant is valid only upto one

year as per existing rule of the respondents-

6.15 The applicant begs to state that the
respondemts by the notification dated 05.9,96 under .
reference EO.RRB/G/41/9O issued by Shri B.Kszlita,
Chegirman, Railway Recfuitment Bogrd, Guwahati has -
cancelled the recruitment panels of stenographerﬁﬁng)

’

in scgl€eeiieases

P i fawmsne KiJCAR



»

7!

.

in scple %,1200-2040 under category Ho.7 of Employéent
Wotice No.1/95 dated 26.4.96 nnd Craft Teacher(Bengali
Medium) in scale of i5.1400-2600 under category Ko.6
of Employment Noti'ce Fo0.3/94 dated 19.12.94, sction
of which h&é'resulted mis-czrriage of justice and

multiplication of illegulities.

Te GROUNDGS:

7.1 For that the anplicant is Zoing to be

over-aged and in case the applicant does not get the ;1

oppointment immediately, he will be Barred for aPPOinte :%

ment in any other department. | | s
”

7.2 For that in view of the selection as "

7

per Amnexure A.VI, the applicant was sure thot he wo&lﬁ;;;?

be gppointed soon under the respondents and zs such
he did not make any stiempt for appointment in any other

4

department.

7.3 For that the injustice will be done
to him if imnediste appointment letter is not issued.

Moreover, slongwith the applicant, the wnole family

will suffer very adversely. Pl
7.4 For that the advertisement Fo.1/96 =

as referred in Arnmexure A.VIII is ill-caceived, confusiig:
conflicting, contradictory, inhsrmoneous and acting

upon it will be illegsl snd @ncalled for and the

3
spplicant firmly believes thst this Hon'ble Tribunal
will direct the respondent FVY.2 to implement the o
recommendation of Respondent No.3 and 4{anrexure A VI)

al’ld.......»..
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annd in the event of non-issuing such direction, the
abplicant will be deprived of the right of sppointment

conferred upon him sfter the selection.

B7.5 ‘ For that the c¢snecellstion of

recrultment panels is illegsl, arbitrar desvotic,voig
? 9 = b

’

and not maintainable in the eye of 1w,

8, ‘ RELTEFS SQUGHT FOR

. In view of the fscts and cireumstances
of the csse the applicant prays for the following reliefs:-
i | That the spplicant may be appointed
with imwedigte effect with a direction to give seniority
from the date of recommendsztion for apcointment i.e.

dsted 9.11.95.

iie Thyt the respondents mgy be directed
not to implement the advertisement MNo.l/96(Ainexure A VITI)

till the gpplicant is sppointed.

il.a To set aside and quash the cancellation
of recruitment panels issued by the Chairmsn, Railway
Recruitment Board,Guwzhati under ref.No.RRB/G/41/90 dated

05.9.96 (Annexure R.I of the written statement}.

iiia Any other relief/reliefs as this Hon'ble

Tribunsl considers fit snd proper.

5. INTERIM RELIEF PRAYED FOR :

i, ’ o That during pendency of the dispossl of
the spplicstion, direction ray be idssued to the Respon-
dents to appoint the sgpoplicant &ith immediste effect.

Contdese.

fﬁbj*v4_ XMWMV-KAKN%°
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iie Thst the respondents mpy be directed

o

not to sppoint stenogrepher against advertisement No.l/96

till the applicant is sppointed.

© 10, WHETHER ANY OTHER APPLICATION/PETITION
FILED BEFORE ANY COURT/TRIBUNAL :

The applicant beg to state that he has
not filed any other case application before any Court/

Tribunal.

11, REMIDIES EXHAUSTED :
The applicsnt beg to stste that he has
exhzusted all the remedies snd there is no other glter-

native but to approach this Hon'ble Tribunal for justice.

12. - PARTICULARS OF THE POSTAL ORDERS :
| Postal Order No. “
Date
Issued by :
Payable at @
13. An Index with particulgrs of enclosures rentio-

ned is enclcesed S

14, PARTICULARS OF DOCUMENTS :

As per Index.

VGI‘ifiC&*&iOﬁ IR EEREEEREES

WUW[VA fnmny Kndeady
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VERIFICATION

I, Shri Pabitras Kumar Kskatl, son of
Shri Ratan Kumar Kakati,‘aged gbout 30 years, by
coste Kalits, by religion Hindu, resident of village
and P.O, Bamun Bori, vis Roha, ;ist. Morigaén,Agsam

do nereby solemnly affirm and verify that the state-

fd

nents wade in paragrapn 1 to 6 znd 8 to 14 of the
O.A. are true Lo my knowledge an: those mede in pasra-
graph 7 of the 0,A. are true tc my legal advice and

I have not suppressed sny maberisl faocts.

"D I sign this Verificaticn on this 26l aay

of m1£X9 41897 uh Guowshsti.

< it Quonar el
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SL. NO. 1 8 : PHONE NO, 235
OFF ICE OF THE PRINCIPAL

Amamaﬁan*am’ Bhekial Phookan College.

" NAGAON : ASSAM.
ESTD— 1959

M ceriify t/zat. Sri[@{:t'ss /Oovéu;‘ma/ J% \k’a/r’(‘aﬁ’e' .

Roll No. 2 5/ Ju/y ]Jassed the “Fwo ?‘Jear GPrea-(universit;?aéf&wl[egcience)

gxammalwm 1985..as a qgeg'u[m‘{ Trwaie student of -4, @ ?. @cil'fege .
and was ])[acec[ the Sred Gleszon,

9&5 / g@er"o.u[uct aml cﬂaracter w/zz{e in i/zts co[fege were gooc{‘

‘i@(/
PR PAL, -

A.D. P. College, Nagaon-

Assam, .

NAGAON s ASSAM,

The Z- 5 L. l%
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‘ . ' 4 . lhrm’ch Assamese Medium. AGE 20 to <0 years.
oy - ppp——— ) . #~ATEGORY NO. 5 : ASSTT. TEACHER GRAD-
Vi RAILWAY NOTICE: . %_ _,xf((umu RCE WITH SPECIAL PAPER BANKING) in scule
{‘ pum—— ! -i" : Rs. 16G:402900/- for Assamese Medium Radway Higher
i i kA L QUY“/\YRL( RU ITY\! NT BOARD : .+ i _l Secondary School. Temporary but likely to be made |
I X : § by .- .
- 3 . : . permarment. NO OF POST : 1 (SC). QUALIFICATION -{i lind
t (;(TWA!LATI ' " Class Master's Degree in Commerce with special paper
5.' S, . Lo Banking, (i) University Degree/ Diploma in Education/
| Comtinn Doad Covuhats (72100 Teaching, or integrated 1we years Pos: Graduate counie of
: Liziion, Roed; Guvinhati 5‘,10'.31 Regionu! Colieges of Education ¢f NCERT. (iti) Competence to

1

teach through Assamese Medium. AGE : 20 to 40 vears.

~ Dauv‘>'r>,4 95 : .
_CATEGORY NO. 6: DEMONSTRATOR (PURE SCIENCE in

f h.\ﬂ’l 0\ \iL\ﬂ \O FICE NO. 1,95 -

3 "
e DATE OF PUBLICATION : ()3 5. q-,r : scale Rs. 1400-2600/- for English/Bengali Medium Railway
ae CLOSING DATE: 94605~ .77 R School. Temporary but likely to be made permanent. NG UF

! . LR XL bed lication form | POST : 2 1-UR, 1SC) QUALIFICATION : (i) IInd Class
I Applications are invited in prescribed app! ica io | Bachglors Deg,ree with P}w:.xcs Chemistry and onesubject cut
{{ obtainable from the important Railway Stations or in 2 of Rotany/ Zoology. 45% marks can be considered equivalent
proforma éiclosed herewith (toben catlytyped) inastandard to 1Ind Class where there is no demarcation of class in

LI size thick paper, only one side) for the following temporary” Bachelor’s Degree. (ii) University Degree/. Diploma in

posts _likely ‘to be permanent on the Nourtheast. Frontier ' | 'Education/ Teaching or 4 years integrated Degree course in
Railway. Applications complete in all respects glong with . -} regional colieges of Education of NCERT. (iii) Competence to
required enclosures should besent to the Assistant Secretary, x teach lhrout.,h Lnf,lnsh and Bengali Medium. AGE : 20 to 40
Railway Recruitment Board, Statxon Road. G u.xaha_]SJ__Qll, e vears:
Nssam under certificate of posting s0 as to reach the Board's %)
,|;.» affice anor before 17.30 hrs. of 9.6 9,’ Thc ,applications can i \R:-"JZOE{;%%?/} 2!\\,0 ‘C):'{’}C‘);'(I‘)G{I(I)\‘E,L}ﬁ gg\o(’ls‘};mé%‘gide
also be dropped in the “Apphcanon Box™kept in the RRB : QUALIFICATION: Matriculte. SPEED: SOW.PA. & 40 W P, ,&

Oifice before 17.30 hrs of 9.6.95. L'\l[‘LOY\iF\J T NOTICE 1\0 5 o
‘AAND, CATEGORY_NQ.AGAINST, \\'HICH T {E.CANDIDAIL A
M’I’L[Eb MUQT CLEARLY RE - WRITTENONTHE TOPOF THE

4t

in Shorthand and type-writing respeciively. ‘\not\ledne of
- Hindi Stenography is.an additional Qualification and will be
given preference, AGE ; 18 to 30 years.

,
|

I

COVER ENVELOPES POSITIVELY, . . || Biven preferc .
v DEPARTMENT: ‘\ A\AG]NG P BRA\CH 2 4 DEPARTMENT : MEDICAL:

NO. OF POST: 14 (UR-8, ST-2, OBC-4). QUALIFICATION : The

(BOTAN\) in scale Rs 1640 2900/ for Enghsh/ Bengali ' §
candidates must have passed Matriculation or its equivalent

Medium Railway School. Temporary but likely to be made

permanent. No. OF POST : 1 (UR). QUALIFICATION : Iind - examination and possess a certificate as Registered Nurse ande
lass Master's Degree in' Botany. (ii) University Degree/ ! Midwife having passed the three years course m Genergl’, |
Diploma in Education/ Teaching or Integrated two years post Nursing and six months course in Midwifery from a Schoot of
graduate course of R%mm{] Colleges of Education of NCERT. ' Nursing or other Institution recognised by the Indian Nursing
(iii) Competence to teach through English and Bengall €ouncil or B.Sc. Nursing. Candidates passing B.Sc (Nursing)
Medium. AGE : 20 to 40 ycars . will be given two advance increments on the merit of each
. candidate under the sanction of competent authority. On
CATEGORY NO. 2 .. ASSTT. TEACHER, GRADT‘ ‘ selection, their names must be borne in the indian State
. (PHYSICS) in scale Rs. 1540 2900/- for English/ Bengali - -1 Medical Register. They must be able to speak in English, Hindi,
Medivm Railway Higher Secondary Schogl. Temporary but ) Assamese or Bengali. AGE : Between 20 to 35 years with 5
likely o be made permanent. NO OF POST : 1 (UR). e years relaxation for SC/ST candidates. Both \1ale/ Female
QUALIFICATION : (i) Il Class Master's Degree in Physics. (ii) i nandldate:, can apply.
University Degree/: Diploma in Education/ Teaching, or | 3B

¢ D;: annl o P )
Imcgratcd two vears post Gradnate ccurse bf fiona : Yo (i) A Generat n,_..‘“,.on in upsor age Msdts i sl

j Toileges of Bdvcalien of NIUOT, (45 Comperence (v teach ; : i

t through Enghsh and Bengali Medium. AGE : 20 to 40 Years. ! ;2:‘;1“1)]2;;2/8 c&t:g:::s;ﬁgfm::vembe::me n.:.gﬁ ’

) SCI%ZQEEZGQRY \;OR 3}46()‘“‘55{%’} ;EAASP_*ER Gm?“ " | relaxation is applicable for 2 years with effect {rom 15.7.94.
(SCIENCE) in scale Rs nehUi - lot Assamese Medium (ii) The Candidates must have acquired the essential

" -t *Railway School. Temporary but likely to be made permanent.
NO OF POST : 1 (UR). QUALIFICATION : (i) IInd.class
Bachelors. Degree with onc of the following group of subject. |-
. 45" marl\s can be considercd equivalent to Ifnd Class where

thcre is no demarcation of class in Bachelor's Degree. (i)
Physics, Chemistry and one suhject out of Maths./ Botany/ :
* Zdology. Or (ii) Botany, Zoology and one subject out of

qualifications &s laid down at the time of submission of

application. Candidates who have yet to appear at the

examination and whose results are withheld ornot declared

are not eligible to apply. . . Er

1. GENERAL INSTRUCTION

1.1 ABBREVIATION USED : SC - Schedule Caste, ST -
. Scheduled Tribe, UR - Un-Ruserved, OBC - Olher

:\
B

»ﬁépmsm/ Chemistry. (2) University Degree/ Diploma ir ) Backward Class, LP.O- Indian Postal Order, EXSM
"Education/ Teaching or 4 years mlcbraied Degree course in ) / -Ex-Serviceman 'Pil'l-‘l’k{ysic'\lly handicapped (bl
Regional Colleges of Education of NCERT (3) Competence to 5 : PIPRIA I _— s dor
teach through Assamese Medium. AGE : 20 to 40 years. L2 J:‘:‘:l’l‘;’” of vacancles shown may be lncrea_b_g'_‘_‘ i .

CATEGORY NO. 4 : ASSTT. TEACHER, GRADE-I 197 b-——'——C’Sl/0[3(,cand|da1Lscana *
’ ; B pply agamstURposstdt |
* - (COMMERCE W.ITHI SPECIAL PAPER BOOK-KEEPING & T, they. will h.xvc to compete with UR ‘candidates.”
ACCOUNTANCY) in scale Rs 1640-2800/- for Assamese : SC/ST/OBC ¢andidatey need apply m'utly against
Medium Railway Higher Secondary School. Temporary but ! ) their ruptuxvc \ncanclca only. {
~ likely to be made permanent. NO. OF POST : 1 (STH. 2.  AGE-LIMIT: : 5. !
QUALIFICATION : 1Ind Class Master’s Degree in 'comr_nerce 2.1 The age will be reckoned as on 1.5.95. The uppo.r age
with. special paper Book-Keeping and, Accountancy. (ii) : limit is relaxable as under : /] -
Um\rr\nv Degree/ I)mlorh!JDU,EJQQQJ,&H{,&QLW& B Y e . = — Z < e
f= P IR L R T e e R =\ A= ';M,;/:—-: L) Cg.——:,:—‘—;
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EVADAIT GARD FOR g wryppy § e
EXALNATION, CATEGORY Nouw _Z ___ BMPLOYMENT | R
NOTICE No, | [egm - | ! Kt 4
| fdel JECRE |
Shri/¢ te ‘//Cvé//,:"ua /47 /(u/fo// % 1 RN 'II
{ Biinmad i . ; )/ rl
YOUR ROLL No, 44 [ ¢ HE S AN
o LE//O 7??-‘ N II ‘[“’-«!’ﬁ : 4"%& ~ 4
This 15 Yeyur all letter/admit “ard for the ‘. *;V {-35 iy [ !
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BALLEAY RECHUITHEMT 5onp: st |

- %Ugqaiw'\&égf&gﬁgmggﬂxﬁ?ﬁviﬁ LN \

G : Guwahgtiey v
L - -Dates13/10/95

Thi iqﬁ)}p}; g:_ngmj."g_’gwaﬁx:d/()al_l Letter for S®EED TEST of HO_HW.IE’... 14

and VIVE-YuCh 15T i o

R N A -y
i i

No. ThmB/6/ 41/9

Your o1} Nuaber 4g L “;)i "‘".‘.5. .
You will not be 8(—0;/"{./' s A
- .adudtted for the Speed Tegt &'Vim-'-Voco'Test'wi-thOc

ut this Cel) Letter/saumit Card, Thig Cqll lotter/

Adeit Carg however doeg not itself give any entite
lement Tor selection o » .

Yt AR

BECRUITMENT SELECTION pop mhg FOST OF JR, STENIGRpHT L7 ¢ {‘W"'f% PSR
B LR YR

SCALE ps, 1200~2040/~ , CATEGORY M), 7sUNLER EMRLOYMENT ...~
1/95 o Tng NORINZGST FRONTIRR RALLMAY .

-
L3 4

Ior the post dientioneq
clteqd akove,” you are o
2L Porsonnel Ofticer/ |
%I.F}:iailwaY/Maligaon'vaahati-‘-'ii O ¢,11.95 at 9,30 hro, foyigpoed
es ' opie ;

]
s Guwahatie1, N0 SERARATE Gkl LETTER FOR VIVa=VOCH TE T
YILL BE ISSURD, The Candid';fe%';%ﬁll,m%'. helr rosult .ofa??mz'ﬁst og -
4oaxd of thig Office on gg 6411495 eng thoge cencidateg who will
. Qualify in the speed tegt 'of 80 wordg per minute should appenr for.
7 the VivaeVocg Test on 8.11,95, Theretore, JOUr presence may hg -

required for lore than four ‘days and Jou ghoult come go Prepared o
B );‘ Ygu shoul ¢ bring youy a1) originagl cortifiontes angd Marie-
sheetsg

aiong with respective ‘diplonmg cartificatos( 1,0, Shorthand 4
¢ Iype) on the gay o1 Vive-Voot-Tegt, The $0/ 57 cendldatos also mgt |

ot the timg og V1V¢a-1Vo,co tests

e ‘Request fop Pogtponment of the Late 0f Speed .test ond Viva |
‘oce tegt will not ’

H

B You gre algo directed to bring the Origingl .Call letter fgor
- be Writeen tegt held on 278,95 , . oo S

. Appmaohing Qiairman/RRp and ox hig Seofethrint‘diréotIY:Qr‘
ndirectly by 4 Caldicate or any bedy on his hohg) e requesting uhdue
oisideration for

the recruitment will rendor & cancluate 1iab}
or disquakiflcation o . ' P !

. Sy PR l

' The candidates can give interview etther n nglish or litnai,

.. FOR ~ NL ATRS i ‘rﬂﬁ : ’ : Lo &

L m\rﬁﬁgﬁ?&%ﬁ%ﬁ‘%&m YOU haf. BNTI n,mwﬁ@mgﬂlm h

! BalLWAY IN SECONy, cf FROM e L ST, ) TO_BUELNATT
MNo) uNB Bacx, Thig Pags 15 aveilable upWiS-.ihQS. : -
W thoritys .. ‘BJ.’}//. Bi's Lt,.No, 5/ NG) 1i~g57 B8Gf128 Ctc, 23, 11,64)

Y Bad-( 1) you are acvised to increpge the. guoce 0% Faurtliend ang
- ping to come out guccessful in the ensuciap 00 WCris |
/ Bhoed togt to be held on 4, 11.95. (2) .01 LT p}sm Clrecteg-
50 Wring attesteg Photogtat coples of pll crdnel cc'rt-i.ti«:
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810767
. . 8107294 - - -

- Pabitra, Kr," Kakati
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- Haj | w:zviﬂcc Tulbment oo Guwalinti
}.? . d "‘..
%Mffﬂuﬂ/G/CON/155/102f?t.. Date: 9-1(-95
o TNOTICE :
B . Sub:a 1.’“3'9zfl1_it‘,-t?!'er‘ltu selection for the post i -
g S & Jr.stenographﬁr(ﬁ‘nglish)_-in‘,. T Co
- scale Rs: 1200-2040/- \indor EmpYoy~ T
ment Notice No,1/95 category No,7 . .
o and GM/P/MIG's Indent No,E/227/216 /- ; -
o - HiB/2/Rectt Pt, 11 dated 7.4.95, ’ ’
Datc.of Written Test: 27-$-95 o
Bate of Speed Test: 04-11-95 5 Tor 80 w.p.m;)
Date of Speed Test: 05-11-95 ( for 6o Wop.m,)
Date of Viva Voce Test:09-11~95 ' :
Date of panel approvet:09-11-95
The selection Baard held- the viva voce ,
test on 8.11,95 for the recruitnent of Jr, Steno- :p
grapher (E'ng) under Employment Notice No,1/95 -
Cat.No.7 in scale R, 1200-20%0/~ and pas found -
16 (UR-10,5C-2,ST-2,68C-2) canlidnies suitable for : : Y
the said post and their names are recom‘xaend'ed to . | ;
Git/P/N.F.Mailway Maligaon <n ORUER OF MERIT.. o o
AGAINST U. R, VACANCY ,/////’ﬂf:—~§\\\\\\\\ ;;
: ; A
= Roll Ho, Yame of candidate ‘\ f -
1. 810704 Angall Devi F:
b
810786 Asis Chakravorty - : i
810798° Mri tyunj oy .Ghosh i't",;
810018 Vcbasish (howdhury K ;
) - 810589 . Rupak Chakravorty ; %
: .. 810777 Pradip Kr. Sarcar o T
‘_ By . BIEEERESL L o T : B
e e nas e MTTRE L Bl T8 N .. . i

Kamala Dela ...

—._—.-.—..-.—-————-.a.—_——._————-‘.-i-—
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1. 840025 7.7
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Cabhazed oL e /Q/M% i /} !H/” LR S /L‘/ u/gw,u“-l
;'( e \‘ .. ~ ,' , .3'.;. ? . ,,’\‘*»A “!);
. P ’ . - ’,'r o T e ) -’ i {‘«.:?L
To e -
The Qensral Kanager
N'F.Railway’ M&lig&Ono *
. [
Sub: Appointment to the post of 'Junior "
Stenographer! in paJ scale of Rs,1200-2040
- per month. - i
sir, o - '
We humbly beg to bring to your kind notice that |
our naces wers recormended bty the Rallway Recruitment ;
Boar(/Guwahati for appointment to the post of *'Junior i
Stenographert (English) in scale of pay Rae1200=2040/- |
Ponle a3 publighed in 'The Assam Tribune' dated 12.12.95 |
and Enployment ®ews' dated 23.12,95 etc, ' i
Sir, we ars eagerly waiting for a formal é
appointaent letter zince Decembor ' 95, We shall deem f ;
it favourable of your kindly look into the matter and | r
arrange to issue the appointment letter at the earliest. 3 i
| -
I
Thanking. you,
] Ve
Yonrs fa:lthmlly,

e

Dated 10,5.96
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\/ (w RALWAY NOTICE j]

. | RAILWAY RECBUIWENT BOARD GUWAHATI RS
: ot " EMPLOYMENT NOTICENO.1/88 . % - .
’ STATION ROAD, GUWAHATI-781001 s -
L . DATED:20/05/96 .} - TS
c ‘ : "\_~CLOSING DATE : 30/06/86> -~ -/
,©  Applications are invited in prescribed forms obtainable from any unportam Railway St?non .
; o in proforma application given below (Lo be neatly typed in using one side only in u standard size
thick paper) for the following temporary posts, likely to be permanent, in the Northeanst Frontier
{lullway, Apphcatlons complete in all respects along with required enclosures should besenttothe
ASSISTANT SECRETARY, RAILWAY RECRUITMENT BOARD : STATION ROAD, GUWAHATI- *
I 281001, ASSAM under certificate of post irg 50 as to reach the Board's office on or before 17-30 hrs
of 30/06796. The applications can also be dropped in the “Apphcatxon Box" kept. in the RRB Ofﬁce
refore 17-30 hrs. of 30/06/96.
EMPLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST WH!CH THE CANDIDATE AP}?LIES
YUST CLEARLY BE WRI'I'I’EN ON THE TOP OF THE COVER £NVBLOPES POSITIVELY

.'l"

X

| CATEGORY . : _' N N -. .
No NAME OF SCALE STIPEND ’ VACANCIES s SEX PEUJOD AGE
. THE POST OF PAY © DURING —+ OF’ ASON .
( ///,4 TRAINING . UR SC ST_ oac ‘IVI‘AL,,_,_» TRAINING 010695
( 1. Stenographer (English) % [200; BT0A0/ e £50 04 " 01 037 0L 08' Both T ' YTSI18t030 Y1,
3 Appr. Junior Enginecr/ )000 3200/ Rs. 2000/- .02 01 01 - 04 Both |2'months™ 20W S0 1Ts.
{ Sig/Gr.-Hi . . e A
'3 Appr. Signal lnspecmr/ 1400-2300/- Rs.1320/- 07 02 04 m"" 14' ‘Both 24 months 181025 Yrs,
. Gr.l < 18%0/- 7, AR S
4. Appr. Tele Commum . 1400-2300/-. Rs.1320/- 07 02 02 QZ 13 Both 24 months 181025 Yrs.
cation Inspector/Gr.-1f . 1350/- - ’ : -

5. Aope Tele Communica:  950-1500/- Ra 950/ 08 0306 06 23 Both 12ionths 18to25Yrs
- tion Maintainer/Gr.-1l1 . . . : . O o L .
. 6. Tr. Asst Draﬁsman © . 1200-2040/-* Rs. 1200/- 04 01 01 01 ¥ 07 Both'12 months 18w25Yrs. .

(S&T) ' . : .o T

i 7. Tr.Electric Foreman/ 2000- 32007 Rs.2000/- 01 01'<~ — 02 " Botn 12 months 20w30Yrs.
STA/Deputy Shop Supdt. . . oLl s s Via el o _' i .
8. Appr. Mechanics (Elect): 1400- 2300/~ Rs 1400/- 09° 0601 03 18. Both 24 months leZBYn.
9. Tr.Asstt. Draftsman  1200-2040/- Ra. 1200/- 03 0101 01+~ 08" Both 12months, 18t025Yrs. |
T (Eleet) : : R Ll e B
10. T Drafigmen {Tlect)  .1400,2500/- 08,1400/ | — .0l = —_ 0.,.\ xx:-h 24 mcl‘t"’ 20t 20,78,
11.Tr. Head Dransman _1600-2660/- Rs. 1600/- 01 tali " 017 Both. 42mvnms» 'zo;o Yra.
(Elect) e : O R P N L R T ST
12. Traffic Apprentice . 1400 1440/ Rs.1400/- 06 02 Of - 02 * 11 Both 24mont.hs 20w28¥rs.
13, Commercial Apprentice 1400-1440/- Rs.1400/+ 06 02 02 01-._ 11 Both "24 months 20 to 28 Yrs.
14. Physiotherapist - -*  1400-2300/> — ~ 01 — — — “0l. ‘Both - -—=/ " 18t028Y
15. Staff Nurse 1400-2600/-  — 13 0402 07, 26~ Both - o=l 20:,035‘1’11.'
16. Pharmasist ' 1360-2200/- — - 04 0101 Ol 07 " Both® ° —{.: 201030 Yrs.
. 17.Lab Asstt, . . 9761640/- — ° 0r-—=01 —~ . 02 “Both =V 19628 ¥rs. -
| 18. App. Mechanics .- 14002300/ m 1320/ 04 og 01 Ol .. os Bot.h 24mom}u lawzssm
! Blect/DSL . Cee s : k3 PN
19. Tr. Deputy Shed . - ' 20003200/ mzwo/- —' Bom 12month.s mmsox'ms
Supdt(Elect/DSL)i fa S Vil .
< +20. Appr. Mechanics . L ¢ 1400 2300/- R& 1320/- NM’
* (DSL/Mech) = ;.'nt DA . e 25
21. Appr. Train Exnmmer 1320—1350/- Rs.132_0/-“' ' 12 Both 24months lﬁtostrs.
22.Tr. Assu . ’ 1200 2040/ ! Rs. 1200/-* 0 Both 12 months lswzaym.
fisman (mech). -, - A g
, 23, Draftsman (Mech) - 1400 2300/ Rs.l200/~.*
24. Appr. Junior Chemlca.l 1320 2040/- Rsl.l320/- Bot.h 12 mom.hs 18%251’:&," g
& Metallurgical Asstt. ST e L SRR '-::.s.'t ]
25 Tr. Chemical ™ 4 00/~ Rs. 1400/- - 02 01
&MctmﬂurglcaJAssLL RS SRS e SURLIN S T e g
26. Tr. Deputy Shop .° 2000 3000/ &2000/- ) 01 01 - 03 Bo.h 12 months 20cosoYm ’
. .Suptd. (Workshop) - o
27 Apbr Mechanics : 1400 2300/ Rs. 13"0, 05 . 0" (1)} 02 .lO Both 24monlhs 18w28Yr5.
1?_‘_2(\"01"“ hop) = s et PO _wm.___w:?___m g
[t 28, Appr. Chief'l‘:mn"‘“— 2900 3”00/ Rs. "OOOI = 02 ‘ 02 —t=
TExaminer T ” R
29. Hindi Asstt. Gr. u L. 14002300/ e~ o1. -'- - 01‘,---0,2 Both T . 18t0 28 Yrs. -

18 Q lﬁ b W ‘hn\ \ ~ R
AN Azng ATOSTRNENR | ARl S0 - 08 A 12 monther 1R 2RV
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Category No. 26 : BE (Mechanical). .
Category No. 27 : Diploma in Mech. Engineering.
_ Cetegory No. 28 : Degrce in Mecl\'mxcwlh_leeenc.
COHG,,. [ .
Category No. 49 BA mm Hmdx as elective :ub)c
grduate with c.nghsh as a subject plus a degree or
standard of BA: (Hons) in English and a degree o7}
Category No. 30 ; Dlploma in Civil or Mechanical
qualification oerplomam le Engmeermg becom{.
Lhem”‘.,» 1\-11'; “'4 .. - ’
.Category No. 31 : Degree in le Engmcermg .
.Category No. 32:(10+2) with science and Maths. D .
Engineering also be eligible.” '+~ - -7 L
. Category No. 33: Minimum ITI cemﬁcntemDr"fns
india, NCVT) in Civil Engg. from recognised Instity
duration. Civil Engg. Diploma holders and holdcrs
msutunon will also be cligible, - '!'
Category No. 84 : Matric plus 3 yrs diploma in Ci\
recognised colleges.
Category No. 35 : chree in Cm] Engg. Dcpm—tmcr

L.
!
l

éwﬁ- .

\

« ke

s

1-

Ca!,egoxy Io. 36 : Degree in Civil Engineering Depd

- Lategory No. 87 : University degree preferesnce

Honours & Master Degree. The candidate shouidi
‘minute’in English pr 25 words per minute in Hhj
prescribed educauonal qualification. .
Category No. 88 : (i) IInd class Master's Degree if
. University Degree/Diploma in Education/Teachir
_course of RegnonaJ Colleges of educauon or N. C E. R 7
. medium, -
Category No. 89 : (x) ﬂnd clsss Bachelors Degrce v
Botany/Zoology 45% marks can be considered J
demarcation of class in Bachelor's Degree. (ii) Univ
OR 4 years integrated - Degree course in regios
Competence to teach through English and Bengali
: _(i) A’ GENERAL RELAXATION IN UPPE -
- CATEGORIES OF CANDIDATES HAVE |
" RELAXATION GIVEN IN PARA 2. THIS
. WITH EFFECT FROM 4/8/95. .
- N. B (ii) THECANDIDATES MUST HAVE A(‘.QU
* -+ LAID DOWN AT THE TIME OF SUB:dI
=~ . HAVE YET TO APPEAR AT THE E)z.
: - WITHHELD OR NOT DE(“_ARED ARE
1. GENERALINBTRUCI’ION PR
1.! ARBREVIATION USED:-* * -+ - ‘~
o 8C=Scinduled Caste, S'I‘=Scheuu1ed T‘w,
" i LP.O.=Indian Postal Order. * ;'3 SR A
"-1.2 The number of vacancies shown m'tiy be mcrq
1.3 SC/ST/OBC candidates can apply against UH
c:]ndxdates SC/ST/OBC c&ndndatm need ap
-+ only .
* 2. AGE LDMIT.* e Ll 7L
2 1 The nge will be reckoned as on 01 06~96 'I'he_ )
\/(ﬂ) By 5 years for SC/ST candidates and by §,
- (b) By b years for Bonafide displaced Gofdsn'.
* {c) By 10 years in case of physicaily handics]
(d) Upto the age 40 years for “RESERVISTS?
" “(e) Upto the extent of semce rendered by Gr..
[ Labours/subsntutes ‘provided that thef:
L (contmuous orbroken) subject to the con|
: Admmmratxve officesof the Raﬂwayo rgs s
tive societies and Insmutes upto § ye
.- upper age lxmxt of 35 years whxche'uer is k e
(f) Upper age limit i m case of vndows, dnorce‘ 2
-~ their husband but riot remarned shafl hf a
(g) Upto maximum ‘age of 46 years forrepsats} -
- to India on or after 1st June 1883 and 1!
- Pakistan (Now Bangladesh) on or after -7
HOWTOAPPLY T L e - FR, ‘f-—
" 3.1 Candidates should anply in their own handy]

A
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£ From Our Correspondent

,_meet.mg . of sthe < Bongaigaon
'*‘psmctbevelopment Cominittee
5.was held son'; June .10. “The .
"meetmg dbcussed “the unple~ _six weeks from. the date of

.. Director of Health Servicés to’
;- prepare aplan to cover all th'e;: tion opposed the "move s ‘to
: students o[ 963LPschgolsin the 3 ;transfer the cases undchaﬂ“ ay,
< L(Uniawii '*\.ss-‘e- - plum,hmg it the ,,ﬁe!d___,on

. various devclopment N depurt; %3 Guwahau

Autmn to dcvelop the dlstnct
-with locally avallable resources..

ééf Eéﬁra @Eﬁ@ @k sw

e‘v.n' -.‘.»,’,r "‘; '.. 4/‘.3 -
PO \u .

57’ “'S«- :1';-,’""@3?455" s-::"“ ¥ b

BONGA:GAON,,June lS—-A " Revenue Re-assessment Act,

objecuons to theenhancementof
_land revenue may do so within

mentation of : spccza! health  publication of rifixation notifi-
check-up programme”for pri-; ~-cauonm the Assam Gazetie, says
mary school stidents .in the-, an official press release. 7

district- and asked the Joint ., “lawyers' resentwent : The
* ¢ Bongaigaon Léwyers' Associa-

Adoressug “the.. meeung Lhe;,,smn) Act, ~“Motor ;Accident -
Deputv ”Commmsioner £ Aftab~-% Claims, Workmen Cotnpensation *,

A resoluuon
radopted to this“effect in

meetlng of the Association held
" on June 7 under the president-

sicents 'c submit fature plan’ o'f

v«-

The meeting alse decided Lo
‘utilise- the water
available in the district and the '
community polytechnic scheme
of Bongaigaon Polytechnic for
the benefit of the youth.- S

Lané revence :; The State
Guvernment has ‘decided -to’

hance ~L‘md » revenues of

“ment at the move made by the

“ing the difficulties and financial
" implications fur. the
public. |
- Convicted tor marder : The
'Sesmon Judge Bongaigacn, M \i

'fW @rkgh@p on bamboo

Crops; pms&w@ﬁmw

. fvaray’l'\ Kalita, Minister of State
for Revenue and Senumure
(h\d\ .

.Lhoerna staged @ The Knm-
rup district committee of -the

me O"r Corre.:por'dﬂrt et
AZARA, Jume 18— A work-
sheponthe® nccess.q ofba 'nboo
crops and its pregervation” was
held recently at “the Horti- '
cu}tural ‘Research Stat‘on ha.uv - Assam Press Correspondents
Ckuchi bigte T . Union staged a two-hour dharna
Pamcxpa mg ln thp v.orkshop -:on June 7 in front of the C:rclﬂ
“chief guest A Dr,»"Alok - “Office of Paiasbari in protest ¥
rago‘\ain “of Gauhau Unx\ er-. T against the killings of Parag Kr.
sity, exp\r.ined'}‘esxc,m."lcame or s Daz, = E.\ecmve Editor of }
ba'nﬁoo Use. >
He stated that'

:"'.
,-,‘4,' “ ‘-~, (f

bamboo is also

)an Chutiz, Dipak Sarg.‘ ari 2nd

@;@m@

-1036. People who want to submit .

was‘.

,ship of 8ri Gopal Chandra Das. y
‘resources  .The meeting expr&,sed resent-

Government without consider- -

lugani'gicUﬁA}%ﬂ June IS—'I:h

Asomya Pratzd;n Pabitra Nara:.

e
- Sarkar comlcted Abdul Rahman
of Monakocha village under
Manikpur  Police Station <o
"undergo rigorous imprisonment -
for seven'years and to pay 2 fine
of Rs 60,000 or in default to
undergo further rigorous im-
prisonment for two yesars under
Section 447 of IPC for murdering
. Kanteswar Das of Lhe same
village, . A

RN 1The . accused Abdul Rahman

‘auacked Kanteswar f"-’»\hde

]

-
Iy

Febru.u‘y 27, 1658 wih & fachi
. The injured l\anteswar died on

~a'

M.‘u*uved requested the heads of: ;,Act, ‘Consumer “Forum etc to ~his way to the hospital. - ..
*.8ri R N Das, Public Pxosecutor

. appeared ‘or the State while Sri

"M Mzhmud, advocate defended

By A Staff Reponcr :

ey

.r
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T e Fron'()ur Ccrreg i
DULLAJAN, June 1§ The i =3
aged in between thirteen nnd fifxe: %

~of Duliajan and at dxﬁ'ﬂren( times ¢
created quite s scnsnuon in the oil
Altegethernine boya allstudes

of the locality, were reported missi  »3

x

three were traced and resceed by | %
re
Alarge nm.xberol'pnre'm gus 3
educational institutionbs of Duliaj =
convened by the officer-in-charge o ;E
June I7 to discuss the situation a; .}
pre\emion of hmher occurenu' of 3
w e The peolice hn\e led wt Lhe s o~
any extremist eutm In the rece” “
suspected thst some drug tra.fﬂcke ¥ ;

lured Lhesc 1dolcscent boys to cart 3
R

\‘

¢

The puUce admmis!nuon has .o
and guardians to be alert to keep ¢ ¢
their adolescent children and to 1 )
they go out for private tuidon after

~r

- 3

The 0.C. of Duliajan pohce stat ° i
adcquate steps have bcen u\.ken & .
missing boys. 7 I : .

-The namesofthe mxsaln,_; boys.
Class IX, Monoranjan Chetla (15) C

;:’authormes to eppoint anyoft.he Class IX, Ganesh Ch. Gogoi (143 CL_
$-16 successful candidates in the ‘;-’ Class V! aad Rl Goaos (,“) Cln.
£post of Stenographer even aftet' ) P
{"élx months from ‘the date of “¥ S
ign'\ouncement of intemew : i, ety ‘ -

¢ Tesuits, for the purpose, has becn J g‘

?fpewed by the conscious cu‘cles ‘J* h* r&VV@ i
t here as one more bid to deprive
Sthe mdl(,enous pCOp’e wof” Joo;’g GUWAH, \'H JUhL 18—“\&' ‘-\’i. _:
f opportunities in the Railways b)’-‘“ Central Comnuttes n.eeung of L. de _“
'}“élo 1e vested interest circles. i :'he Assam PC‘O"(’S l"'unt heid . n

- ¥ According to !(nov,lndge‘_bc v .recently here 2! Karti Bhawan - Ir

. Jources, the Railway Recruit-/f under the chairmunship of Sri sec ¢
t-ment Board, Guwaheti, ha‘jé‘ Holiram Terang, General Secre- tie
i Qeclared ten general, two eachoi § tary of ASDC and, “MLA o1 i
£ the Scheduled Caste, Scheduled demanded <immedizte with-” 2y §
t Tribe and OBC ca'egory candl “} drawal of Army Opuaucn in the pTT
& daLes eligible for the post of State, says a press : “153-9“ ot ::""‘j

" Stenobrapher through - 2 news- b

papor notification on Decembm‘
4.32 1985, - Most “of thzse* Job
t‘ seekers were local youtlw m—« =§‘4

The mecting attended bv all
the newly clected MLAs of ASDC 1o
and representatives of - other
constituents namely A\.tonom,'

dcscr‘bed as;"gl’een gold'¥and . Manik Deori. ¢ - “‘&% But; despite there ‘*ems 50“”(‘ ‘Demand _ Struggling % Forum .
- H l«m-u sheyese, .7
timber of the poer people’. * -7 South“Kamrupy Press Club i-vicancies aga!.nst the josts, the? (ADSF) Hiising Mimag Kebang .

Dr Bipk: Khangia, Asscciate “tSouth Kamrup New Writers sand T N F Railway “authorities h‘_ve (MAR) ‘.\z o CF xr\l 1) Liovr ct
Proiesser \,f Hiswsnath Agch- | Artiss Lssocintion, Duithals o bien  allegedly showing o tien RS [
~uliural GOl and Soi Reni 'Iuitpar"?vv Coi, dzarn Amarivati | interast te absorb any of thes TTE € -« :u e
R R SR a2 u-. 32 EEY " g bt b - shy oocgan B » PXTRTa 3

naéhsb Baruah, District Agri-  Sangha and Dakhin Kzmrup o382 lected candidates, ..L.h.'l\_ the i and the Giganiadeaw gosien | G

y S ; ¢ - N \ "".,l' alsa ndonuts g c1
cu!: ral Officer also attended :;srwm Parishad also s2t on 38 saursos, \"ttfa;'m"‘c i ri :d A.\:I:‘ pr

’ harn . [sIvH) CUTNg 155 ai
the workshop. gharn udfyenfha SArma o ” a

Dr Xhazngia expizined the Tne Kamru 5(“‘(: cormi- m i deseribed ""1.0':‘- .
techizicues and utilisation of tice of APCU inter sudmitted o JVETT wrial award ed‘;“’;‘é;ﬁ“ . sf““_tr'“él R

..... . T L - Army 21 rution ne phile P
bamboo crops in the field of rorandui L the cor d"'e“” GUWANATL, Juene 18— The o hy S0 0o selving the OLFA  fo
A -3 alera. ety (e ~ ) equate . 't M- (i pt W
industey. Dr Basanta Kr.Chskra-- erity cemunding aceq Assam- State Centre of the P ¢ b

N gri : . ernaiist roblem as ‘most unfortunate  Ul.—70
Agriculture iy e the journ2isis, . p L

of - -\§b'i'n
the guesc.'of

“

Loty
{‘niversitv,

PR, Py

T was

- - -

M mntiara fmmna a S A s .

Institution of Enginvers (India)
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R ‘. ‘W‘n ) *:w. .~
SO

,‘ RAILWAY RECRUITMENT

. BOARD : GUWAHATL .o
NO. RRB/G/41/(90 ’
A Date : 06.9.96.
- NOTICE -
Sub : Cancellation of Recruit-
ment -panels of Stenographer
(English) in scale Rs. 1200-
2040/- under Category No. 7 of
-Employment Notice Na. 1/96
dt. 26.4.95 and Craft Teacher
(Bengali Medium) in scale.
Rs. 1400-2600/- under Cat
No. 6 of Employment Notice
‘No. 3/84 dt. 19.12.84.

/ " Railway Board vide their:
- ‘ letters No. 96/E/(RRB)/26/12
dtd. 7.8.86 and H6/E (RRB)/

o 26/13 dt 21846 have
‘ U&M/cmceﬂed the - Recruitment
N\ " of ° Stenvgrapher

panels

W (English) and Craft Teacher
(BM) mentioned on the above

subject due to various lrregu-
larities. Hencethe Recruitment

-

panels  of Stenographer

C. ' (English) and Craft Teacher
. (BM) stand cancelled. S

: . (B. Kalita),

Chairman

Railway Recruitment Board,

Guwahati.

RN/1328/1

—m AR L. .
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®TRAL ADHMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

Titie of the case :

. ¢

Shri Pabitre Kumar Kaksgti

0. 4. Yo, /T/ of 1996.

" JVersusa-

‘ Union of India & Ors.
‘An application: under Sec.19 of. the A.T. Act, !2§5 '

Y Applic&rlt .

...Respondénts;:

e

ITNDEX
S1.No. Degcription of annéxures Pegesdl .0,
1. _— ~ Application 1l to8
| 2.  Vérification 9
’ |
3. Annexure A.l : ' \;
4, Ammexure A.T.1 A 3
- B Annexure A.I1 . -
6 Annexure A.III ‘ ' 4
7 Annexure A.IV .
8. Amnexure A.V , 16
9. Annexure AJVI 17
10. Annexure AJVIT 18
11. Annexure A.VIII: 19
12, Annexure A,IX 20

NS —

21— 27

For use in the Tribunal's office:

1
Jou e e

Lo R e T L S )

Date of filing é{’g 7’6

1.
K
. Y 1
t 1;Registration No. ,ﬁ%} /T /<>/§i: '
(= ) 4 4 ) '
Signature éﬁk<£;;4,¢= o
éér—Reglstrar = '
- ]
!

(Ritra Wumarm ¥ xoFr



1. -  PARTICULARS OF "HE APPLICANTS 3

Shrl PﬂbLtra Kamar ﬂﬁkutl,
8/0 shri Rutan @h.Kukati,
Bamun Bori, Bib.Horigaon,
via Raha, Assam.

24 PARTICULARS -OF THR RESPONDENTS :

1. Union ¢f Indig represented by
. - - The oecretpry to the Govt. of Indla,
Ministry of Rzilways,
Ilew Delhi,

2. The General lannger(P),
N.F.Railwy, ralige.on,
- Guwahati-11.

3« The Chpirmen,
Roilway Recruitment Board,
Guwzahati-1,

4, The Member Secretery,
Rzilway Recruitment Board,
Guwchati-1,

3.  PARTICULARS OF THE ORDERS AGAINST VLICH THIS
APPLICATION I3 WADE 3 |

i. This appliéation is mode fo: implementation

of the recommendation of the selected candidates for
cppointment ds Sténographer (English) ot the scipbe of

pay 7%.1200-2040 vide employment notice No.1/95 - Category.
7 (An%exure A-TIT),

ii.  Restraining the respondents from completing
the process of employment Notice Wo.l/96 Cutegory 1
(Arnexure A-VIII). |

4, JURISDICTION :

The applicant declare that the subject
matter against which he want redressal is within the

Jurisdiction of-ﬁhe Tribunsl.

Contdeceos

ﬁ) ;;5/‘7/%& -%em.ém AR Yot 7
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5.  LIMITATION :
The applicent further declare. that the’
spplication is within the limitation prescribed under j

»

Section 21 of the Administrative Tribunal Act, 1985.

6. = FACTS OF THE CASE :
6.1« Thpt the applicent is g5 citizen of India
and‘as'sﬁch he is entitled to gll the rights ond privileges

guaranteéd under the Constitution of India.

6.2. That the applicant has passed the Matriculution
.Examination in the year 1980 and passed the Pre-University
exgmination énd has also obtained diploma in typing sand
stenogpaphy. The testimonials sre enclosed in this |
appiication.and mérked'as Amexure A-I, A.I.1 gnd A-TI, 4
6.3. That the Respomdent lo.3 made on advertiserent

for testing candidates for Stenographer in the scale

of pay (5.1200 - 2040 through The Assam Tribune end it

was clearly written in the gdvertisement under clause 12 1

of geﬁéral instructions that the post of stenographers

msy be incregsed or decreased.

6.4 That the applicant in respbﬁSe to the ndVvertisement
' made by the Respondents on 26.4.95, &s appeared iﬁ The
Assam Tribune had agplied fcr'the post of stenographer.'
The said advertisement runs &s Employment Notice No.1/95
cstegory 7. : - |

A copy of the said advertisement is

ennexed herewith and marked as Amnexure A-ITII.

Contd. XEX

(R ldnd Yumanw 0SS
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6.5 That,the applicant wmade application for
appointment as'stenegrapher ot the scale of pay
© 85,1200 - 2040 g1V1ng ll p‘rticulars such as acadenmic
‘ quallflceﬁlon, age proof certlflcate, Dlploma certlflcgte
"1n tyblng and stenography ete,

s,

é.é~e'l Thet the respondehts being saﬁisfied with
the requifemeeﬂs of the candidsture for the post of
_Stenegrapher as noted gbove called for written test

~ fixing the date 3s 27.8.95.

A copy of the call letter is anre xed
herewith and the same is merked as

Annexure-A,IV.

_6,7 " Th-t as per cell letter the appllcant appeared
in the written test, did excellent in the examlnatvon
and he.came out successful in the test and accordlngly
thereafter the applic:-nt was called for speed test both
typing and stenography end this wgs held on %/5.11.95.

A copy of the same cagll letter is snnexed

herewith ond marked as Annexure A-v.

’

6.8 © That in the speed tesﬁ the humble applicant
did excellent and accordingly he' was declared successful
and ehereafter the eppllcant was celled for a viva-voce
test and in this test held on 8.11.95 he also became

successful gnd wes selected by the Respondent No.3 and

_8' ’ thereaf‘ter.....

(R4 e Dfumar KJ%M
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. when the name was recommended for sppointment &s

- 4.

LN

thereafter reconmended the nsme of:théfapplicant'

to Respondent Nb§2-for sppointment. In view of increase
of vacancy, the”respondent rightly and velidly

recomme nded the applicant slongwith 15 others for

appointment. |
A copy of the said recommendation
contgining the nome of the.&pplic;nt
alongwith others are annexed hérewith
and same is harked as Annexure A-VI.
6.9 That the written test, speed test and viva-voce

test are conducted by Raiiway Recruitment Board headed
by the Chairmah which is an sutonomous body like any
other Rnilway Recruitment Board in the country.
Moreover, one responsible officer was aeputed to the

selection bosrd on behelf of the Respondent No.l & 2.

6.10 Thet the applicant beg to state that -
ps per advertisement dated 26.4.95, once the candidste

is selected after going through gll the stages/tests

viz wpitten test, speed test and viva-voce test and

’

Stenographer, the respondent No,2 is duty bound to appoint

the spplicant.

. 6,11 That the applicant beg to state that

"though final list of 16 candidates including the name

of the gpplicant i.e. Annexure A-VI was recommended on

9.11.95 to the Respondent No.2 for gppointment, the

Respondent No.2440

e B B b rhreer s e

6@;6}¢%n§ Qﬁ&ﬁha0= NSorba
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Respondent Fo.2 did teke no action on it and the
applicant was atfa 1ossgof.haVing not received the

appointument letter. Even this resentment/inaction of Reg=

pondent No.2 was echoed & re-echoed in news paper. COpy
enclosed.

6.12 - That the spplicant made representatlon to
the Respondent No.2 duted 10.6.96 requesting him to

mgke app01ntment of the applicent,

A copy of the representation is annexéd

herewith and marked as Annexqre A-VIT,

6.13‘ ' Thot .while the épplicunt was cnxiously
waiting for-the eppolntment letter he was surprised to
see the advertisement Notice 1l0.1/96 dated 20.5.96 where
the respondents wanted to test 8 céndidates for the post
of stenographer, This advertisement appeared in local
‘news papers iﬁclud%ng notice.board and runs s Category No.l,
Having seen the .dvertisement, the anxiety of the applicant
was multiplied and again he 3ppfbached the respondents

and no response at all was there erm the respondents.

The gpplicant believes that some foul play muy teke

plece in view of the advertisement.No.l/QG dated ‘20.5.96.

A copy of the gdvertisement Notice

‘No.1/96 is annexed herewith and marked as

Anhekure A=VIII.

In this connection, the applicani beg to state
. that alongwith him there are 15 other candidates also
duly recommended for appointment to the post of steno-

grpphers and while none of the ‘recommended condidates

Ve
Y

is b.......‘.‘(

(2800 Hemie Hodfofs
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is appointed, publicgtion of snother advertisement 1is
creating suspiciong'In this connection, the applicant

further beg to staote that there was another Employment

Notice N062/95:Category No.l where 21 candidntes were

‘rég%mmendéd for eppointment of office clerk in the scele

ofWEaY,&.95O - 1500 and all the candidates were sppointed

though they were éppeared in the tésts subsequent to the

opplicant,

6,14 . Thet the applicant beg to state that the

selection of the cpplic:nt is walid only upto cne year

as per existing rule of the respondents.

7. " GROUNDS :

7.1 For that the applicent is going to be over

nged and in case the mpplicant does not'get the appointment

inwediately, he will be barred for ap@ointment in any

other departments.

7.2 For thnt in view of the selection es per
Amnexure A-VI, the opplicant wos sure that he would
Be appointed éoon under the respondeﬁts'éna s such he
did not make any attempt for appointmeht in any other

depsrtment.

7.3 -~ For that the injustice will be. done to him
if hummediate appointment letter is not issued. Horeover,

»é;%,‘ongWithloctﬁﬂﬁﬂ

 Raitha frmar B
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ulongw1bh the anp11Can$ the whole famlly will suffer

very adversely.

7.4  For that the pdvertisement No.l/96 aslreferred

in Annexure AFVIII is ill-conceived, confusing, conflic-
ting, contradictory, inharmoneous and acting upon it

will be illegéi and incalled for and the appliceont

firmly beiieves that this Hon'ble Tribunal will direct thé
respondent %o.2 to implement the recommendation of
Respondent No.33‘and 4 (Amexure A-VI) and in the event

of non-lssulng such,dlrectlon, the appllcant will be

denrlved of the rlght of app01nnment conferred upon

- him efter the selectLon.

s

8. ‘ RELIEF“ SOUGHT FOR

In view of'tPe‘facts and circumstances
of the case the applicant prays for the following reliefs:.
i, Thot the‘applicanp may be oppointed with
immediate effect with o direction to give seniority
from the date of recomﬁendation for appointment b.e.
dated 9.11,95.

ii. Th-t the respondents tay be directed not

" to implement the pdvertlsemenf Fo.1/96 (Anneyure ‘A-VIII)

tlll the anpllcant 1s app01nted.

iid. ' Any other relief/reliefs as this Hon'ble

Tribungl considers fit and proper. ', o

Con‘bdoooo-n'

%’D,gp"/a;a Naemanm Xal)2A'
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9. IWIERIM RELIEF PRAYED FOR :

i._‘ "fﬂ - That durlng pendency of the dlsposul of

the aspllcatlon, direction may be issued to the Respon~

dents to appoint the applicant with immediate effect.

¢

ii. That the respondents may be directed not

to appoint stenographer agninst advertisement lfo.1/96

+ill spplicant is appointed.

10. WHETHER ANY OTHER APPLICATION/PLTITIOH FILED
" BEFORE APY OTHER_COURT/TRIBUNAL :

The appllcant beg to state thgt he has

‘not filed eny other case u.ppl:Lcatlon before any Court/

Tribuna]

11. REMIDIED EXHAUSTED :

The applic-nt heg to state that he has

exhousted all the remedies ~nd there is no other olter-

~ native but to approach this Hon'ble Tribunsl for justice.

1l2. PARTICULARS OF THii POSTAL ORDER :

Postzl Order No. 09.346¢ &1

Date : Cas-1 6
Issued by : GO, 44,
Payable'aﬁ‘:. N GRQ,&%7;

13, An Index with particulars of enclosures is

enclésed.

14, PARTICULARS OF DOCUMENTS :

As per Index. ‘ ' .
VERIFICATION. e o0 00

e

| .@@"fma 9§wnam %49f®/)f |
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VERIFICATION

I, shri Pebitra Kumzr Kakdti, son of

‘ohrl Raten ©h. Kmkiti, sged about 30 years, by caste
Kalita, by rellglon Hindu, resident of Village and

P.0O. Bamun Bor13 vie Rahe, Dist. Mafigaon; Assal

do hgreby solemnly affirm and verify that the statements
made in ?ara 1 to 6 and 8 to 14 of the Q.A, are true

to my. knowledge and those made in pars 7 of the 0.A.

are ﬁrué to my legal advice and I have not suppressed any

~

material facts.

AND I sign this Verlflcatlon on thls E§ﬂ< day

of AV\QX ,1996 &t Guw.,.hsu.

et
ey

. -
-

@6&‘ w0 Kumow Koo, .
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"

SL. NO. 17 8 PHONE NO. 235

OFFICE OF THE PRINCIPAL.

Anandaram Dhekial Phookan ‘College. |

NAGAON s ASSAM.
ESTD—1959

ES

AAT4 AN IIP, 2 1Y

cg'certi/y t/zat— egrz[%s /Oa/@—{};ca/ \./\7/’: \/’\’a/l’(‘a}c"

Roll No. 2 5/ Ju(y Passec{ the “wo iyearﬁore-?,(niL'ersftyj)?lAfb{eScfence)

gxamination, 1958.. as a %eym(ar—[?rivaée s_luc{ent o/ -eA. G‘D: P. @o[[ege ,

and was ])[aceJ in t/ e 3,(:0? Division,
Jis [ g@ef”conduct am[ c/;aracter wﬁ:{e in this co(ﬂfege were goaa’-

M.M

A. D. P. College, Nagaon

Assam,

PR IK IS IR ARALIED NN AN AN SN sv 00t i,

NAGAON g ASSAM,

'rnezj.f‘ 1W
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CERTIFIED that .Sri / SSaseti.. ? MJAQ M KQLKt‘ 5 e . %
Son | Exwaiter | Wife ofgm.%m,mm KR LT ... has i .4 this fastitete - B
during the session. Iﬁgé’-gf_, and .received a full course of Training in I__'g joh | Arssrizme 2
. Typewriting &Stenography / 2o Gz::a-Tc‘dzEsk;n Mochise /_ , C:‘:‘..'c Tetaciiooy f g
Gttiog-Taterivg / Kaitting ( Three [ & [ Name [... e e ae s anr ] ODE liear Course) ;}5

He /. She successfully passed the FINAL EXAMINATION  having &t

NMects of..0.24 WMWM ?"Mpz@”fe?z&.) %ar.tw&éﬁ’&&'amfu
words per minute and has been placed in  the./SE. .C’F.AM-’

He / S&= thoroughly aquired the knowledge of using
|Rotio Scls [ Sewing Mseh:ae/ku&w:g Mochxae [...

by
.1ined the Speed [
Zi) egedioe TR

B ,(,, Dwmon

and taking dez*" seyus  Typewriters

.at\
2

P e Aines ...of dlﬁ'eren’fn";ﬁhcs _and model. %

X cons:der him | k2 quilified to be a T)pnst‘eSteuographerI 'Fem;a*/ P—:..;o N‘c{ P\ ‘53
e {

&

S e T NG
2 / p.W- Dy crpaotir) 2/ 9 Assam T’V o Mrbﬁ)‘ﬁ"‘ixcqtors N

' 4/ ev' Q}.ﬁ_&_;wmm Duplisces? e > 2
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ﬁLWA Y NOTICE

up

- COVER T FNVE[,OPLS POSI I'IVEI Y,

'-.-l-'.r'-'

.\

AII “A‘Y RF(JRUITMFN"I BO ARD :

EGUWAJLATI

',’Lwon Roud, Guwahaﬁ 781001

VTS : ‘.h' Ddle' ’()'4 Q)
FAPL ()\ ;\il NT NOTICE NO. 1"3" - " \
' DATE OF PUBL I(_ATION 03" ,,q)
" CL OQI\G DATE 946/ 93 -

Apphc.\lm‘i\s arce invited in preseribe d '1pphmtmn form
obtainable from the important Railway Stations or in a
proformacenclosed lu rewith (tobe n('ailyt\fwd) inastandard’
size thick paper, onl\ one side) for the following temporary
pusts likely (o be pmnmm nt on the Northeast. Frontier
Railway. Apphcauons mmplero m all respocts along with
required enclosures should be sent to the Assistant Secretary,
Railway Recruitment Board, Stdtlon Road, Guwahati- -781001, -
“Assam under certificate of posting so as to reach the Board's

- e
v . -

-

aifice on or before.17.30 hrs. of 9/6/95. The applications can.
also be dropped in the “Application Box" kept in the RRB

" Office before 17.30 hrs of 9.6.95. EMPL OYMENT NOTICE NO.
AND CATEGORY_ i\Q._AGAA'NST WHICH_THE CANDIDATL

APPLIES MUST CLEARLY BE WRITTEN ONTHE TOP OFTHE

+ ra
DEPARTMENT : MANAGING ‘P'BRANCH : - ;5

CATEGORY NO. 1 : ASSTT. TFACHI;R GRADE
(BOTANY) in scale Rs 1640-2900/- for Enghsh/ Bengali
Medium Railway School. Teraporary but hkely to be made
permanent. No. OF POST : 1 (UR). QUALIFICATION : lInd
class - Master's Degree in' Botany. (ii) Umversxty Degree/’
Diploma in Education/ Teaching or Integrated two years post
graduate course of Regiondl Colleges of Education of NCERT.
(iii) Competence to teach through English and Bengali
\1ed)um AGE : 20 to 40 years. .

CATEGORY NO. 2 : ASS'I'I' TEACHER,. GRADE.
(PHYSICS) .in" scale Rs. 1640-2900/- for English/ Bengah
Medium Railway Higher Secondary School. Temporary but
likely to be made permanent. NO OF POST :* 1 (UR).
QUALIFICATION : (i) II Class Master's Degree in Physics. i) '
Uniwversity Degree/ Diploma in Education/ Teaching, or
Integrated two years post CGraduate course of Regiona!

Tulities ¢ 2 Dducation of NCERT, {in) Cempetence o leach

| through English and Bengali Medium. AGE : 20 to 40 Years.

CATEGORY NO. 3 ASSTT. TEACHER GRADE-II
{SCIENCE) -in scale Rs 140:-2600/- for Assamese Medium
Railway School. Temporary but likely to be made permanent.
NO ‘OF POST : 1 (UR). QUALIFICATION : (i) Iind class

. Bachelors Degree with one of thé'following group of subject.
* 45% marks can be considercd equivalent to 1Ind Class where
'”~'thcre is no demarcatlor\ of class in Bachelor's Degree. (i)
Physncq Chemlstry and one subject out of Maths./ Botany/
-(mlogy‘x Or (n).Botany, Zoology and one .subject out of
i’h\smf Chemistry. (2) University Degree/ Diploma in
12 ducaunn/ Teaching or 4 years integrated Degree course in
chxonal Colleges of Education of NCERT (3) Competence to

. ". teach rhrough Assamese Medium. AGE : 20 to 40 years.

d CATEGORY NO. 4 : ASSTT. TEACHER, GRADE-I
#.(COMMERCE WITH 'SPECIAL PAPER BOOK- KP‘EPING &

\LCOUNTANCY) in scale Rs 1640-2900/- for Assamese .

Medium Ranlwa» Higher Secondary School. Temporary but
'H\el\ to be m'xde permanent. NO. OF POST : 1 (QT)
¢ QUALIFICATION : Iind Class Master's Degree in commerce
_mth special’ paper, Book-Keeping and_Accountancy. (ii)

RS

.[’
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U 'm\: r\ll\’ D« gree >/ l\u“l.uu_iﬁ,lgvj,(l,\,gg “@{Mbﬁ‘e]‘)l N o

_:;s‘.....;...;..xu Goa? 6 Colleges of l,du( mon of N(.,LRI (iit) Compe tem‘c to tm(‘h
) ‘ \hmu“h Assamese Medium. AGE : 20 to 40 years.

|

l/.(( OMMERCE WITH SPECIAL PAPER BANKI
o Rs1640-28900/-

e
e

cATEGORY  NO. ASSTT. TEACHER ADE-{

3
_ ),i'sn scale
for Assamese Medium Railwqy "Higher
Sceondary, School. Temporary but likely to "be made
permanent, NO OF POST : 1 (SC). QUALIFICATION (x)lln(l
T Class Master's Dnbxce in Comimerce with special paper
Banking. (ii) Umvorsn.y Deg,ree/ Diploma in Education/
(mdun;, or Integrated two ycars Post Graduate course of
Regional Colleges of Education of NCERT. (iii) Competence to
teach through ASsariese Medium. AGE : 20 to 40 years.

(A’H(:()RY NO.6: DEMONSTRATOR(PURE SCIENCE) in

a

" scale Rs. 1400:2600/- for English/Bengali Medium Railway

School. Tenipor ary but likely to be made permanent. NO OF
POST : 2 ({-UR, 1-5C)f QUALIFICATION : (i) IInd Class
Bachelors Degrce with I’hysmb Chemistry and one subject out

Cof Bot.m), Zoology. 45% marks can be considered equivalent. "

o Hnd Class whete there.is no demarcation of class in
Bachelor's :Dvgree (u) Umver'my Degree/. Diploma in
‘Education/ Teaching or 4 years integrated Degree course in
regional colleges of Education of NCERT. (iii) Competence to

. teach through an,hsh and Bengah Medium. AGE : 20 to 40

l s.é,

é'},,l" JORY NG, ST STI:.NOGRAP 1ERT {ENGLIbH) ingc gcalg
’um b00:2040/4. NO OF POST : 16 (UR-5, SC-3, ST-2, OBC-1)
QUAI iHCA I‘ION Matriculate. SPEED: 80 W.P.M. & 40 W.P.M.
in ‘shorthan" and type-writing respectively. Knowledge of
Hindi Stenogmphy is an additional Qualification and will be
given preference. AGE: 18 10 30 years.
DEPARTMENT : M[‘DICAL :\. )

CATEGORY NO. 8:STAFFNURSE in scale Rs. 1400-2600/-.
NO. OF POST :.14 (UR-8, ST-2, 0BC-4). QUALIFICATION : The

yearq

RSN [

- candidates must have passed Matriculation or its equivalent

iexamination and possess a certificate as Regtstered Nurse and
Midwife havmg passed the three years course in General
Nursing and six months course in Midwifery from a School of
Nursing or other Institution recognised by the Indian Nursing
Council or B.Sc. Nursing. Candldates passing B.Sc (Nursing)
will be given two advance increments on the merit of each
candidate under the sanction of competent authority. On
selection, their names must be borne in the Indian State

" Medical Register. They must be able to speak in English, Hindi;

Assamese or Bengali. AGE : Between 20 to 35 years with 5
years relaxation for SC/ST candidates. Both Male/ Female

candidates can apply S E T SN
NB 5 i‘b:
(3N A Geaerel.Releesiion-inttppeor cpe Umits ror ais

communmes/ categories of candidates have beengivenby 2 ,
years besides the -age relaxatxon given in para-2. This
relaxauon fs applicable for 2 ' yers with effect from 15.7.94.

(ii) The Candidates must have acquired the essential

- qualifications as laid down’ at the time of submission of
application. Candidates who have yet to appear at the
examination and whose results are withheld or not declared
are not eligible to apply. -
1. . GENERAL INSTRUCI‘ION
1.1 ABBREVIATION USED : SC - Schedule, Caste, ST .-.
* ', "Scheduled Tribe, -UR.. Un-Reserved, OBC ™' Other
Backward Class, IPOz Indian Postal Order, EXSM |
-Ex-Serviceman, PH- Physnc.,\lly handxcapped

‘T'he number of vacancley shown may be 1n<‘rcased m'
decreased. i

' SC/ST/OBC, candxdawscan app!y Agamst](_m posts but
they, will have to compete with “UR’ candidates.”
SC/STs OBC candidates need dpply smc(ly against
their respective vacancics only. ] i
AGE LIMIT: ', ... v
The age will be reckoned as on 1.5.95. The upper age
limit is relaxable as under :-

PP 'an .
"L‘
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' RAILWAY RECRULIMENT POGRD +4 GUIRHATT §:
( Under Certificate of pasting ) s :

No, RRB/G/41/10

CALL LETTER/ADMIT Garp pom THE WRITTEN - ﬁ
EXAMINATION, CATEGORY No, Z . BMPLOYMENT '
NOTICE No, s ‘ !

A

1
I
- f
YOUR ROLL Ho, ¢ i 570 777_ $ 1r )
I

This 15 Your “43 letter/ddnit Carg for the
written examinatian for the post of v ~ ~
in scale Rse  2c5es L2040 under tmployment “oti
Category No, ~— - On the N.F.Railway. w
PROGRaMME oF WRITTEN EXAMINATION IS 4s GIVEN BELOW 3
DATE DAY TIME ', VENUE .
—— - — . o ——————— oST

Tanbesos GHy-y
mmﬁl‘?nfollminq Lemms ang nditions must be noted for strict
ance, oy
i". Yo wily Dot be admitted o this written examination withouc
thig ;‘all letter/ddnit Carg and dows not itself give any entitle-
ment. for o . .

g x i re has been accepted pProvisionally and 15 subject
& check and MYfilnent of all conditions laid down is the paid
Enployier,+ Notlna, , _

e IF ‘ton DOoNoOT ;
EMPLOYMENT NOTICE,
D NOT apppan.
4, Only the
be ®alled for

e Yoy ang to defriy your OWn travelling expence {for UR/OBC
candidarcg ) | -

NLLFIL THE CONDITIONS as LAID DCwN IN TH@HS‘K&‘
PLEAWSE IGNOrg TEIS CalL LETTER/ADMIT CaRD 4ND

iccens £yl candidates in the written exmtnation will
*he viva-voce test,

6, SPPIarhing the Chai telals of

: ~hin, ~Nalman/RRB/GAY and other offlelals
RRB/Qqu{mti directly or indirectly by a candidate or anybody on
< 9 under consideration for the regruitment wili

V4 ates . T gaged in crn'iuctil}g the
exXaming*; oy wu.ld.“i“gi’fo&ZS fr?gop‘?ﬁé’o gaﬁgagion Pramises. Striet
disriplire and si)ence Tist be maictained in the cx&li“atl{n/“?l*’

om3z, “APpropri ate totion will be taken in case of trose adopting
un f£a1 S 1in the ~xamination hail, ete.

NDIDATES ONLy ON PRODUCTION OF :.IS W
IRVl FRes 3¢ s IN &5CDND CLaSs :G
AT (g 38, THIS PASS IS VeLIo Up il

L ]
- iy L/No.(NG)lIL—eA/P.S(‘/J_?Q dtd, 23,11.84) .

< g: ‘ ¢ 0 . ,' .
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| ) y succeésstul candig tes 01 Speed
-Test will be held on 8:11,95 at Ba { ¢ o

P - . . t °Dat.‘t1

L

B € SN 1)
! IL Y RU T s w_, W A . Y
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vt o

: g Guwahatie1 o
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ThigW LE 4QUit Card/Call Lettep 1or SPEED TBST of 80 y,
and_VIvVa-vica TisT ™ il

1
Lad . TENY TNty

ggri/sx'niw /OL/ZA 4 Kofets a E -
| Your 011 Nuaber 14 L AT T 0!
You will not be Q/Q-}—?Qé iy N

a+Voce ‘Test ‘with
ut thig 081}11 Letter/snmit Card, Thig Call letter/

elf give any entit- - i
lemnent tor selection , g Y I
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RECRUITMENT SELECTION pop THE POST OF JR. STENOERAPHE "’,% %h B
SCALE s, 1200~2040/-, CATEGORY Moo 7,UNLER BMRLOYMENE ..., 2 e
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] fynont-Notico olted above,"you A0
hereby advigeq to attend the oftige o Chiet Personnel Ptfﬁcéx‘/,!ee}.
ﬁﬁfﬂlwny/}migqon,GIIWGhat1;11 -9!1 4,11095 at 90,” hrs.:f.tg;‘.éﬂﬁeed

Lvay Recruitment Board, Guwahati,
TE LET FOR VIV4=V0 E

The Candicateg .Dave thelr .on_the
9axd of thig ofrice on & 6,11,95 eng those candidatoes who will
QMality in the gpeeq test ‘of 80 ‘wordg Per winute should appenr for
the Viva=Voce Test on 8,11,95, Thoretom, Your presence Day be

e You gre algo directed to bring the 0'r1" ingl Call lettor':tor a
the Writeen test held on 274895 -, .g iv.ff'@"-g‘ : ', SR TP

by “4pproaching Chairman/RRB ang Or'h'is'" é‘eé'rotér‘iat'
Indirectly by a cancicatg or any hcdy on ‘hig b

diréétly or
co‘ns'ideration for th

elidll requesting.uiidue

@ recruitment wiljl render a candicate liable
- lor disqualitication : e e : :
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15071455, "

A2 thori tyy 286/122 Ct¢. 23,11.84) .

YN Beiv(1) You are acvigsed to increage the. specd 07 Saurthend ang

M Wping to come out guccessful in the ensuri.ag, 80 weras

/ Bpoed test to be held on 4011,95, . (2).0ct {1¢ plso Cirected
10 bring attested photogtat coples ot a1l ericiugl cortifi-.

1 tates ana Markgheots. anc o ther certiticetey Avu; with the

e sa OT1gldal at the ‘tine ot vi_va-vow"tps‘t'if oL .liffied in 3,
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)Z lai jway Recrud tmont Doard:Guwslati

.

NO. RUB/G /CON/155 /162 s

Date: 9-11~95:

NOTIcCE

Sub i~

Racruitment selection for

the post.

of‘Jr.stenographer(ﬁnglish) in
scale Rg, 1206~00%0/~ "under Employ -~
ment Notice No,1/95 cetegory No,7
and GM/PAMIG's ndent No,L/227/216/

o RW/2 /hectt pt,I

dated 7,4,95,

- s et g

"Dage .oy Vritten Test:

27-$-95 -
Ilate.of Speed - Test: 04-11-95 2 Tor 80 w,.p,m,
Date of Speed Test: 05-11~95 { for 6o WD,

. ; . Date of Viva Voco

Test:08—11~95

‘Date of panel approvet:09-11-65 -

The selecction
test on 8.11,95 far“the rec
grapher (tng)
Cat.No.7 in scale It
16 (UR-10,3C-2,ST-2 6BC-2)
the said post and their nam
CM/P/N.F.nailway/Maligaon

AGAINST U,

Board hels the viva voce

! -
ruitmwent of Jr,Stenog-

under Employment Notice Xo.1/95
. 1200-20:0/-

and y,g found
avtidates suitable for
€S are recomiended to
n QRUER OF MERIT..

R, VACANCY

N . ‘Roli Mo,
] . . 810704
2, . 810786
3. 81079
4, 810018
5. 810589
6, . 810777
7. . izl
T 8. 810767
9. 810794
10. 810759

Name of candidate
Anfali Devi

Asis Chakravorby

Mrityunjoy Ghosh

Debasish Chowdhury
fupak Chakravorty -
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Kamala Deka
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To

The General Manager e D e
N.F.Rallway, M&llgaon. :

Ly, A | Sub:: Appointnent to the post of ‘Junior
- - ‘ . Stenographer' in pay s&cale of 33.1200-201;0
. S & per month,.

-

- ~ 8ir,. . ‘ _ ’
, We humbly beg to bring to your kimd notice that
our names were recommended by the Railway Recruitment
-+, -Board/Guwahati for appointment: to tiie post of 'Junior
Stenographer' (English) in scale of pay R8.1200«2040/=
PoM.. as publighed in "The Assam Tribune' dated 12.12.95
and Employment News' dated 23.12.95 etce

Sir, we are eagerly waiting for a formal
appointment letter since December * 95, We shall deem

it favourable of your kindly look-into the matter and
arrange to issue the appointment letter at the earliest..

Thanking you,. -

Yours falthfully,,

Dated 10.6.96 . sd/=
(Pabitra Kr.Kakati) -

Selected candidate for Stenographerm
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RAJLWAY RECRUH‘MENT BOABD GUWAHATI
. EMPLOYMENT NOTICE NO. 1/96 .
. STATION OAD, GUWAHATI- 781001
- . DATED : 20/05/96
. \/fmsm(, DATE : 30/06/96 -

Applxumons are invited in prescribed forms obtainable from any important Railway Stanon
»rdn proforma application given below (to be neatly typed in usingone side only in a stendard size
hick paper) for the following temporary posts, likely to be permanent, in the Northeast Frontier
;cailway: Applications complete in alf respects along with required enclosurés should be senttothe.
SSISTANT SECRETARY, RAILWAY RECRUITMENT BOARD : STATION RQAD, GUWAHATI-
TE1001, ASSAM under certificate of posting so as to redch the Board's office on or before 17- 30 hrs.

e applications can alsobe dropped in thf. “Appllcatmn Box" kept in the RRB Office

8{}/067§)G T
nfore 17-30 hrs. of 30/06/96.

EMPLOYMENT NOTICE NO. AND CA"EGOPY NO. AGAINST WHICH THE CANDIDATE -xPPLIES ‘

«“UST CLEARLY BE WRI'I'I'EN ON THE TOP OF THE COVER }:,NVELOPES POSITIVELY.

.
N _n
-

C.A'l‘EGOﬂY . . et . :
o' NAME OF SCALE SI'IPEND T VACANCIES + SEX PERIOD AGE
. THE POST . - OFPAY - DURING 5. OF ASON .
. o ) b '{?AINING*UR.SC ST OBC 'l‘OTAL «.... TRAINING 010888
%aéﬁozrapnen(sﬁgﬁhs'a S 5050/ B - 04 01702 0L "TT08 = Both ¥ WXSCOWYN‘;
Z\TAPpr. Junior Engineer/ «~ /- £5.2000/- .02 01 01 —- .04 Both i2mont 0 rs.
Sig/Greli 1 Teet T : coe e T .
3. Appr. Signal lnspecwr/ 1400- 2300/ Bs. 1320/- 07 -02 04 o1’ 147 Both 24 months 18 to 26 Yra,
Gr.-li - 1350/~ 7t . v o ' ' L N
4. Appr. Tele Commum - . 1400-2300/- Bs. 1320/- 07702 02‘ 02 13 Both 24 months 18t025 Yrs.
cation Inspector/Gr.-11, . 1360/; - : ) ' S
5. Appr. Tele Communica-  950-1500/- Rs. 850/- 08 03 06 06 23 Both 12 months 18 to 26 Yrs.
tion Maintainer/Gr.-1II - . . ot .
6. Tr. Asstt. Draﬁsman < . 1200-2040/:° Rs. 1200/” 01 01 01° 07 Both ' 12months 18t025 Yrs.
(S&T) ’ o : ) . : : , v
7. Tr. Electric Foreman/ . 2000-32007- Bs. 2000/- 01 O01*-<. — 02 Both i2months 20to 30 Yrs.
STA/Deputy Shop Supdt. . R A - . R
S.. Appr. Mechanics (Elect)’ 1400-2300/- R« 1400/- 08° 06 01 03 .18 Both 24 months 18to28Yrs.
@ Tr Asstt. Draftsman  .1200-2040/- Rs. 1200/- 03°01 01 0 06 Both 12months 18t025Y¥rs.
(Eloce . o . o
1800 Draiisman (Bleet} | 330023007 Es. 1400/ .01 - — 0 Doth Zémoaths 201030 Yry |
{1.'Ir. Head Draftsinan - 1600-2660/- Es. 1600/~ 0L — — —" 01 Boih i2monthsi ‘201030 ¥ia..
(Elect) o ' . . .
12 Traffic Apprentice 1400 1440/- Rs. 1400/- 06 02 01 02 11 Both 24 months 20t,028Yr3. .
13. Commercial Apprentice 1400-1440/- Rs. 1400/ 08 02 02 0l 11 Both 24 months 20028 Y¥rs.
14. Physiotherapist * 1400-2300/: ~ - 01 — — — 01 Both - ,‘ 18028 Yrs. .
15. Staff Nurse 1400-2600/- — .13 0402 07 -26 Both e 20t036 Yrs. .~
16. Pharmasist T 1360-2200/- — 04 0101 0t 07 Both - 20t030¥rs.
i7. Lab Asstt. . '976-1640/- -— 7 0r-—01 — . 02 -Both ~{ 19t028Y¥rs.
18, App. Mechanics % 1400 2300/- Bs..1320/-_ 04 0201 01. 08 Both 24months 18to28Yrs.
* Elect/DSL" l“_", T R ] . . S
» 19, Tr. Deputy Shed .. ' 2000-3200/- P.&ZOOO/" — 01 — —, 01 Both 12months 20tc30Y¥rs.

v Supdt (Elect/DSL) I R Do T .
+20. Appr, Mechanics , ” * 1400-2300/- Rs. 1320/~ 04- 01 02 OI' 08, Both 24months 18t0 28-¥rs. -
(5L/Mech)"’ ol T T '-; . - <.
21. Appr. Train Examiner 1320-1350/-- Bs. 1320/ '08 01 02 + 12 ' Both 24 months {8 t028Yrs. .
22 Tr.Asstt. . . 12002040/ Rs.1200/-* 01 ;.— 0. — - 02 Both 12months’ 18to28¥rs. |

Drafteman (mech.). T, A S e
,23. Draftsman (Mech) - = 1400-2300/- Es. 1200/~ ‘02 — 01 — .03 Both 24months 181028 Yrs.
24. Appr. Junior Chemical. - 1320-2040/- “Ps., l320/~ 02 —"' - 01 03 - Both 12 months 18t0 26 Yrs. *
y & Metallurgical Asstt. - Vel ey N . A

25, Tr. Chemical ™ . 1400-2300/- Ps. ‘400/ . 02 Ol 03. Both ' 12 months ‘22 to 301’}8

& Mettalturgical Asstt ’ L vl . <l K

» 26. Tr. Deputy Shop -3200/- Bs. 2000/ 01 01 01 — 03" Both i2months 20;000Y1§.
» Suptd. (Workshop) 7 . oo e <ot
27 Appr. Mechanics 00-2300/- Rs.1320/- 05 .'02_01 02 - ,10 Both 24 months 18to 28 Yrs.

(Workshop) . ‘ , L

25, Appr. “Chief Train #0077 Rs. 2000/- 02 0! — £ 03, Both 12 months 20 wo 30 Yrs.
* Examiner L , ' .
+ 28. Hindi Asstt. Gr. 11 400- 2300/ — 01. —'— — 01 - —02 Both 18to 28 Yrs. -

Bs 1AN0L. -LB...W

N'“” Avea "‘\'\h'\ TP ey e o

__mb ¥12 manthas

U\ A2 vy-mgpnﬂ'“wﬁnpa 140N 9 IR0 9R Ve

hik

“|. University Degree/Diploma in Education/Teachi

) Category No. 34 : Matric plus 3 yrs. diploma ln Cly-

@ﬁfwegory No. 87 : University degree preference

- prescribed educational ‘qualification.

..medium.

_ Botany/Zoology. 46% marks can be considered

" . «.. LP.O.=Indian Postal Order.

}i

T (e) Upto the extent of service rendered by Gy

e

i€al/ Electricg
College. . \
Category No. 29 : B.A. with Hindi as elective subjet~-
grduate with English as a subject plus a degree ori
standard of B.A. (Hons) in English and a degree ort”
Category No. 30 : Diploma in Civil or Mechanical
qualification of Diploma in Civil Engineering becom
-them.
Category No. 31: Degree in Civil Rngmeermg
fCabegory No. 32 :(10+2) with science and Maths. D
Engineering also be eligible.
Category No.33 : Minimum IT1 certificate in Drefts.
India, NCVT) in Civil Engg. from recognised Inatity
duration. Civil Engg. Diploma holders and holders
Institution will also be eligible, ' L

T

—

recognised ¢olleges.
Category No. 88 : Degree in Cwil Engg.. Dc')aruncn
Category No. 38 : Degree in Civil Engineering Deps

Honours & Master Degree. The candidate should
‘minute in English or 256 words per minute in Hig

Categery No. 38 : (i) lInd class Master's Degree i
.course of Regional Colleges of educaaon of N. C E. R 7
Category No. 39 Mn nd class Bachelors Degree " '
demarcation of class in Bachelor's Degree. (ii) Unive
OR 4 years integrated Degree course in regios

Competence to teach through English and Bengali
: (i) A GENERAL RELAXATION IN UPPt.

© .7 - CATEGORIES OF CANDIDATES HAVE

“ RELAXATION GIVEN IN PARA-2. THIS |
WITH EFFECT FROM 4/8/95. -~ " 4,

- NB.: (i) .THE CANDIDATES MUST HAVE ACQUIL
LAID DOWN AT THE TIME OF SUBMIS};
HAVEYET'DOAPPEARATTHEE%

- WiTHHELD OR NOT DECLARED ARE N

1. GENEEAL INSTRUCTION

1.1 ARBREVIATION USED :

© T 8U=Y%cheduled Casts, St

'L it
\J"\.n

cho-tuged T u
-1.2 The number of vacancies shown may be incrg
1.3 SC/ST/OBC candidates can apply against UR
candidates. SC/ST/ OBC candldates need ap
only.

2. AGE LIMIT : ‘ f
] 2 1 The age will be reckoned as on 01 -06-96. The
* W) Byb years for SC/ST candxdates and by ¢
(b) By b years for Bonafide displaced Goldsr
-(c) By 10 years incase of physically handics;

‘(d) Upto the age 40 years for “RESERVISTS™

_ Labours/substitutes provided that thej
* . (continuous or-broken) subject to the con}-
*  Administrative offices of the Raitway orgs,
tive societies and Instituteg upto 5 yea.r{
upper age limit of 35 years whichever is ¥
(f) Upper ageé limit in case of widows, divor ced
their husband but not remarned shall b\’
(g) Upto maximum age of 45 years for repatr
. to India on or after st June 1853 and 1.
- Pakistan (Now Bengladesh) on or after i
HOW TO APPLY
3 1 Candidates should apply in their ovn hemdv{

¢ . . pen(notin nencil) on good aualitv ninin whit

"
)

‘
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for LP students

From Our Correspondent

BONGAIGAON, June 18—A
meeting  of ~ the Bongaigaon

District Development Cominiitee
was held - on June 10. The

meeting discussed the imple- .
mentation of specizl "health -

“check-up -progranine for pii-

.

mary school studentsg .in the
district~ and asked the Joint
D'rector of Health Services to
prepare & plan to cover all the

atudems OIBGSLPscthIs in fhe :
- Provertics

A u.u.l I\.L R =N

Addreassing L'w mceupg thc

Deputy Commissioner, Aftab

Ahmed requested the heads of
various development depar{-
ments to submit future plan of

~action to develop the district

" utilige- the >
avellable in the district and the

‘Government, “has decided to'

_cultural Ooliege and &Sry Beni- -

with jocally nvaflable resources,
The meeting also decided Lo
water resources

community polytechnic scheme
of Bongaigaon Polytechnic for
the benefit of the youth..

Lond revence r'I'he State
of

enhance '+lahd _revenues

Bongaigaon town as per Land
Revenue Fe-assessment  Act,
1036, People who war.r to submit
objections to theenhancementof
land revenue may do so within
six weeks from the date of
publication of rifixation notifi-
cation in the Assam Gazette, says
an official press retease.
Lewyers' resentment : The
Bongaigaon lLawyers' Associa-
tion copposed the move to
transfer the cases under Railway
fUntavdul Poswes
sion) Awt, Motor  Actident
Ciaims, Workmen Compensation
Act, Consumer Forum etc to
Guwahati. A resolution was
adopted to this effect in a
meeting of the Association heid
on June 7 under the president-

Sarxar convicted Abdul Rahman -

of Monakocha village under
Manikpur Police Station 4o
undergo rigorous imprisonment
for seven years and to pay a fine
of Rs 50,009 op in default to
undergo further rigorous im-
prisonment for two years under
Section 447 of 1PC for murdering
Kanteswar Das of . the same
village.

The accused Abdu! Rahman
attacked Kanteswar while
picughing
Febraary 27,

w the

Seld
1984 wich 2 lathi.

The injured Kanteswar died on
his way to the hospital,

SriR N Das, Public Prosecutor
appeared for the State while Sri
M Mahmud, advocate defended

ship of Sri Gopal Chandra Das. )%

The meeting expressed resent-
ment at the move made by the
Government without consider-
ing the difficulties and financial
unphcamo*ls for. the litigant
pubtic.,

Cornvicted for mwoder : The
Session Judge, Bongaigaon, M M

W@Kk@h@gﬁ

on bamboo .

. CrOps, pm@@m&m@:ﬁ

From Our Correspondent

AZARA, Jurie 18— A work-
shoponthe” necessm of bamboo
crops and its preservation” was
held recently at the Herti-
cultura] Research Smuon Kahi-
kuchi.

Participating tn the workshop
as chief . guést, Dr
sity, expleined the mgm.lcam_e of
bamboo use,

He stated that bamboo is also
described as ‘green gold' and
‘timber’,ox‘ the poor people’

“Dr Bipin Khangir, Associate
Professor - of. Biswanath “Agri-

' madhab Baxuah Districf\Agri-

the \\orkshop
Dr Khangi
Lechiniques s&  utilin
bamboo crops in A field of
mdustry Dr Basainf@d Kr. ‘Chakra-
barty of 1A$sum

{iniversitv_ was the “of

fnest

‘Alok -
‘Buragohaln, of Gauhati Gniver-.

Agriculture

Nurayan Kalita, Minister of State

for Kevenue and Sericuliure |

(Ind), -
Dherna stoged @ The Kam-
rup district committee of “the

Asgam Press Correspondents | :
_ the Scheduled Caste, Scheduled
Tribe and OBC category candi-
. dates, eligible for the post of
Stenographer through a news- ;
paper notification on December ¢
12,

Union stagedat“o -higur dharna

on June 7 in front of the Circle
-Office of Paissharl in protest
agrinst the killings of Parag Kr.
Das, Executive  Editor of
Asomiya Pr ‘xL.dm Pabitra Nara-

yan Chutia, Dipak Sargiyari and
- ;+ But, despite there being some |
South Kamrup Press Club i

Manik Deori

¥ authorities to appoint any of t‘*é
16 successful candidates in the,

post of Stenographer even aftc?

?sur months from the date. of
> announcement - of mtemevf
resulis, for the purpose, has been

viewed by the conscious circles

here as one more bid to deprive
the indigenous people of job

: opportunitins {n the Railways by °

South Kamrup New Writers ‘md -

_Artists  Association, Dakhai

Luitpariva Del, Azar a Amarvou .

Sanghn and Dakhin’ Khmz‘un‘

¥

Sasetan Parishsd also sat on
" gharna.- » .
The Kamrup district commi-
fice of APCU fater subnutted o
irepaorandum Lo the competernt
authority “denvanding adequate
security tu. the

imaranAdiat neeamn ) Fali o tiitall 2

journalists, -

some vested interest circles.
- According (o knowledgeable

sources, the Railway Recruit-
had .

mert Board, Guwaheti,
declared ten general, two each of

1995, Most of these job
seekers were Jocal youths,

N F Rajlwiay suthorities have
been  allegedly showing no
mterest to absorb any of thed

fsoarm‘s_n_t S
“Satyendra
memorial
GUWAHATI, June 18—~ The

Assam- State Centre of the
Instiiution of Engineers (India)

e

award

o e b

oan

A N
¥ CU‘&AHA’I'I June 18-—The ]
fa.lurc of the N F RaxIWay

vecancies against the posts, the -

selected candidates, allege thg N
T WY,

Sarma

Missing of a
boys creates
+ - From Our Corres

aged in between thirteen and {ife:
of Dulizjan and at different times ¢
created quite s sensation in the o3l
Altogethernine boys, all studer

of the locality, were reported missi
threc were traced and rescued by |

Alarge number of parents, gus
educational institutionbs of Dulia}
| convened by the officer-in-charge o
June 17 to discuss the situation a:
prevention of further occurence of

any extremist ouifii {n the rece,
sugpected that somea drug tralficks «

Tt ¢ police administiation has u
and guerdians to be slert 1o keep »
their adolescent chiidren and to p:
they go qut for private tuitlon after

The O.C. ofDth\}an pohcp stal
adequate stepa heve been taken x
missing boys. (" :

-The names ofthe mxasing boys ‘
Clas X, Monoranjan Chetia (15)C
Clage 1X, Gnnesh Ch. Gogol (14) C}
Clasq Vil and 'lmui Goi,oi (14) Clu

K

and o rlogn dpidqtinn’ Furas s
v ;

v o

DULIAJAN, June 18 — The i

The polize hove roied not ihe o

lured these adolescent boys to cm’rE

z

gwgmdmsmﬁ

3

;‘, GUWAHATI, June 18—-The vi

= Central Comumittee meel tng of  dt

“Athe Assam People’s Front heid

}' recently here at Karbdi Bhawan  Ir

¢ under the chairmanship of Sri ¢

1 Holiram Teranyg, General Scere- ti.

Ctery of ASDC  and  MLA T oer.
demanded  immediate with- &
Grawal of Army Operation inthe

, State, says a press release, 8

. The meeting attended by all ¢

: the newly clecied MLAS of ASDC b )

« and representatives of other

1 Cconstituents namely Autonomy  tr
Demand Struggling Forum -.jh ¥
(ADSF) Kising Mimag Kebang 2l g

- (MMK) and CPI(M-L), Libera-*~ <o %

. tion  discussed the poll  pre.

4 tical situation of the State w - )f

* and the organisational position - G -

of APY and also adopted Af’r s

M stand on the burning issues atl . P
present. ek

“The meeting described renelv- 8¢

ed Army Operations in the Stace m 7.1
in the name of solving the ULFA  fo !
probiem as ‘'most unfortunate  th .~¥
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BEFORE THE GJil

“

AL ADMINISIRATIVE TRIBUNAL.
GUWAHATI BENCH, |

IN THE MATPER OF -
0. A. No. 151 of 1 996,
“ghri P.X. Kakati ee. Apolicant,

L ek
o

Vs.
Union of India & o:s. ... Respondents.
AND | |

IN THE MATTER OF s~

Written Statcment for and on

behalf of the respondents.

~ The answering respondents beg to state as follows :-

Te That the answering respondents have gonc through

a copy of the application filed by the applicant and have

understood the contents thercof,

20 That save and except the statements which are
specifically admitted here-in-below; other statements made
in the application arc cntegorieally denied. Purther, the

statements which Arc not bornc on records are also denied.

3 - That with regard to the statemonts mnde in
paragraph 6.1 to 6.9 of the application, the answering
respondents do not admit anything contrary to mclevant
records of the cnsc.

Contdeees?

)
A

'),



-2 - |

4 | That with regard to the statements made'in
pParngraph 6410 of the applieation, it is stated that the
respondent No. 2, i.c. General Manngex(P), N,F. Railway,
Guwahati, is not duty bound to appoint the applicant as
recommended by the Railwny Recruitment Board. Mere
capanelment does not give indefeasible right to bé appoin-
ted. In this conncetion, provision of Indian Railwny
Egtablishment Manual Vol, I (Revised Edition 1989) Para
113 nay be referrcd to which reads inter-alia - "Seleetion
of a candidate by a Board or a Railway Adninistration

is, however, no guarantee of crployment on the railwny
~which is subjcet to Eis qualifiing in the prescribed
necdical examinntion and to his being otherwise suitable
for service under Governments," It was also made cleap

to the applioanﬁtg%tthe seleetion of the candidate by

the Kailwny hecruitment Board does not confer any right

on the eandidates for the post through General Instruction
Noe 17 of the Employment Notice No. 1/95, against which
the applicont made his aPplication for the post 0 dJunior

Stenographer (English) in seale B. 1200-2040/-.

5. Tt withh regard to the statenmcnts nade in parné
graph 6,11 of the application, it is stnted that the list
of 16 candidatns including the name of the applicant

was recomnmcnded on 9,11.95 to the respondent No. 2 for

appointment. The respondent no. 2 in his turn while

processing the cease for serutiny of the bio-data and other

Contde...3



-3 -
docunecnts ete, as required, received from the Railway
Recruitment Board along with the list of 16 candidates,
reccived complaints of malpractices and gross irregularitics
in the selcction process. Confidential letter from the

Chicef Vigilance Officer, NH.F, Railway, Maligaon, wos rcceived
advising the respondent no. 2 to pond offering letter of
appointmcnt. The letter of the Chief Vigilance Officer,

in féct, reads as under s- | |

"eesds a number of complaints have been received

alleging adoption of malpractices in the above

recruitment and the some are under investigation,
it is requested that no appointment letter for the
post of Jr. Stenographer (English) shoumld be issued
till a clearance is given by ¢ Vigilapce,"

T.hus, in vicw of above, respondent no. 2 refmained
trom takingfurther nction for issuing appointment letters )
to the applicant. Subsegquently the respondent no. 2 received
a letter from Kailway Board, for cancelling the reeruitment
proceedings of Jr. Stenographer (BEnglish) due to nuncwous
irrogularitics deteeted by the Vigilance Deptt. Copy of
the letter is anncxed as ANNEXURE R/I,

6o Ihat with regard to the stntcments nade in para-
graph 6412 of thc applieation, the answering respondents do

not adnit anything contrary to relevant records of the casc.

Te That with regard to the statements mnde in para-

graph 6413 of the applieation, it is stated that this is

Contd.. .4



-4-
not relevant with the cascs of 13 applicants agninst 0.4.

Nos. 142/96 to 155/96, who werc recommended by the Railway

Recruitment Board, Guwainti. The advertiscment Notice

No. 1/96 dated 20.5.96 was for additionnl 8 posts of Steno-
grapher (English) in scale k.1200-2040/=, This has got no

bearing with the pancl in question.

Another Enployment Notice No. 2/95, Cﬁtegory Noe.
1 is for the pogt of Office Clerk in scale %. 950-1500/~,
This category is quite ditfercnt from the cntcgory of
Juniox Stenographer (English) in scale a2 R, 1200-2040/- and
as such, this has no rolo#ance with the ense of Jynior

Stenographer (English).

8. - That with regard to the statements made in para-

graph 6,14 of the application, the answering respondenbs

4o not admit anything contrary to relevant reecords of the

CASC,

9. That the answering respondents submit that the
aforesaid scleetion has to be cancelled in view of various

irregularity and nadpractices in the sclection., As already

-pointed out above, mere empanclment of n candidnte does

not give any indefeasible right of appointment. The
candidates were well awarc of the decision to cancel}Y the

sclection. The said decision has been taken in the greater

public interest,.

Cﬂntd. seoe 5
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10. That the answering respondents crave leave of the

Hon'dle Tribunal to submit additional written statement in

cnse the snme is found to be ncecessary in duc coursc.

11, That in vicw of the facts nnd circumstances stated

above, the instant aspplication is not mrintainable and lisble

t0 be disnissed.

VERIFPI CATION, .

1,M. B RAHMO

by occupation Railway Sexvice, working as Deputy Chicf

» aged about 6 years,

Pérsonnel Officér of the Norttéast Fronticr Railway,

do hereby solemnly affirm and state that the statements
made in paragraphs 1 and 2 are truc to my knowledge,

those made in paragraphs 3 to 8 are true'to ny information
being matters of records and the rests are my humble

- submission before this Hon'ble Tribunal,

\,MMM

DEPUTY CHIEF PERSONIEL OFFICER
NORTHEAST FRONTIER RAITWAY
MALIGAON s: GUWAHATI

POR & ON BEHAIF OF

UNION OF INDIA,

N ™ wifiw afwrd (e,
v. Chief Personnet Offizer .

7 WA, mEER-Te
v . Hly,, Guwahati.7810."
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-6 = ' - ANNEXURE R/I.
Railway Reeruitment Board :: Guwahati.
NO. RRB/G/41/90 | Dated 05.5.96
NOTI CE,

Subs Canccliation of Rgpruitmont panles of Stenographer
‘ (English) in scalt R. 1200-2040/- under Category
Nop 7 of Employment Notice No. 1/95 dtd 26.4.56
and Craft Teacher (Bengali Medium) in seale )
e 2R 1400-2040/- under t. No. 6 of Employment No¥lco
No. 3/94 dﬂted 19-12.940

Railwny Board vide their letters No. $5/E(RRB)/
25/13 atd 7.8.96 apnd 96/E(KRB)/25/13 dtd 21.8.56 have
cancelled the Reeruitment Pancls of Stenographer (English)
- ond Craft Teacher (BM) mentioned on the above subjeet duc
to various irregularites. Hence, the Reeruitment panéls

of Stcnographer (English) and Craft Teacher (BM) stand
cancelled.,

Sd/-
( B. Knlita )
Chairmnn
Rly. Roette Board :: Guwahati,

Copy forwarded for information and n/action %o 3-

1e GM(P)/MLG.
2. GM/Vigilance, MLG,

. Je Bcett. Scction in Officc.
4+ Notice Board, ‘

- Sa/=
( B, Kalita )
ChAirman
Rly. Rectt. Poard :: Guwahpati,




REFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
|  GUWAHATI BENCH,

IN THE MATTER OF -

0.4, No. 151/96

Shri P.K. Kaknti oeo Applicant.
Vs;

Union of India & OTs. o.. Rospondentse
AND

IN THE MATTER OF :~-

Additional written stntements on

‘behalf of the respondentse
Ihe rcspondents beg to state as follows :-

1e That the answering respondents have already

filed their written stntements in the aforesaid 0.4,

However, after filing of the written statements, the

applicant praycd for certain amendment to the Original
Application which has since been anllowed. There-after,
the applicant has filed consolidated b.A. Instead of
repeating the contentions raiscd in thc,oarlie: written
statement, the respondents crave leave of this Hon'ble
Tribunal to refer and 1cly upon the same at the time

of hearing of the instont 0.A. However, sincc the

%ntdo.o * .2
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anendment has been allowed which has now been incoxpornted
in the cdnsolidnted petition, the respondents beg to tile
this ndditional writtcn statement denling with the amended

portion.

2e That the respondents have gone through the

amcnded portion of the O;A. and have understood the contents
thereof. Save and except the statements which are specificnally
ndanitted hex -Jn—below, other statenments made by the applicant
are categorically denicd., -Further, the statements which arc

not bornc on records arc also denicd,

3e That in the earlier written statement, it has
already been stated that the selection in dpestion pursuent
to which the applicant has staked his claim for appointment
hos already been concelled in view of tﬁe various irregula-
ritics and nalpractices in the sclection. The irregnlaxities.
found in the selcction of Junior Stenographer in seale _

. 1200-2040/~ ngainst Employnont Notice No. 1/95 db 26.4.95
conducted by the Bailway Hecruitment Board, Guwahati, wvhich

has nceessiated cancellation of the entire scleetion arc

a8 follows -

(a) In the advertisement of Jr. Stenographer, required
qualification was mentioned only as Matriculate without

indicating anything about the qualification of diplomn in

e
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shorthand and type-writing, The advertisenent also did not

-5 -

stipulate production of diplomn_certificate. 4s a result,
nony of the candidates did not submit the same although
they were qualified both in shorthand andg type~writing and
had diploma certificate. However, the Rnilway Recruitment
Bonrd, Guwahati, rcjected the candidature of many cligible
candidates on the ground of non-submission of diploﬂﬁ

certificente, thercby deserving cligible eandidates were

deprived of consideration for scleetion.

- (b) Sapple test checks revealed mistakes in totalling

in the written paper and in cormputation of marks which has
resulted in empanclment of eandidates securing less marks

and exclusion of eandidates securing more marks.

(e) In the zeeruitment process, it has beon found that
all the three stages of testing, the knowledge and quality
of the eandidated have bepn handled by a single individual
(Momber Seeretary, Railway Reecruitment Board) instend of
getting the wrks done by different qualficd persons as
under s -
(1) Sctting of question paper for written tost.
(ii) Seclection of dictation passage,
(iii) Preparation of finnl marksheot including marks
for viva-voce test only done by MS/RRB himself
vithout any signature from other tvo members,

This has raiscd doubts 6f malpractice by MS/ERB

contd.... .4
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(a) " As per Board's extant instruction 15% of marks gﬁr
written test and viva-voce together is required to be fixed

for viva-vocc. But in the subjcet sclecetion, RRB/Guwahati,

had ndopted 15% of the sum total of marks for written test

(200 marks) shorthand test (300 marks) as well as viva-=voce
narks (90 marks); The norks of shorthand test (300) was there-
fore irregularly included in computing the narks for viva-voce
tcét. This has nllowed the sclection authority unduc fhexibility
in the final allocation of marks of a condidate though he

night have scoured less marks in written test.

(e) In o number of enscs it hags been noted that marks
once allotted in the shorthand transcription sheets have been
over-written/defaced and new marks nllotted, ostensibly to

favour the candidates of cvaluator's choice.

(£) It has been noted in some cascs, that though the
shorthand dictation scripts do not contain certain materials
of dictated pnssage, the typc transcription sheets contain the
naterial of the dictated passage and in a better way. This
indicated adoption of malpractice in conducting the shorthand

tes-ﬁo

(g) On a visual checking, it has been noted that in
cortain answer scripts (tmnscription sheet) containing poor
performance, higher mavks have been allotted in comparison to

that containing better pexformance,

.’;;‘_J K | COn"Gd. sa 5
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The above irregﬁlarities in the selcctio-n are
only illustrative and not’OXhaustive. In any case, with
the above irregularities detccted in the selection, the
respondents were Ieft with no other’optién than to cancell %
the entire sclection, By doing so, no irregularity bas:n
been committed by the respondents - rather the same has

becen done in the laxger public interest which has also

brough confidence nmong the public. The ivregularitics

were detected upon an cnquiry conductdd by the Vigilance
Deptte of the Railways and in consideration of such enquiry,
the sclection in q uestion has been cancelled and the

applicant should not make any gricvance agninst the sanc.

4. - That with reggid to the statements mde in para-

graph 6415 of the 0.A., the respondents reiterate and

reaffirm the statements made here-in-above,

5e That undex the facts and cirvcunstances stated
above, fkone of the é?ounds urged by the applicant townrds
granting the reliefs prayed for are sustainable and accor-

dingly, thg applicant is not entitled to any melief as has

been claincd.

Oe That in view of the facts and circumstances siated

nbove, the 0.4, is liable to be dismissed with dost.

Contd, s .6
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VERIFICATION,

!
1, Shri ¢ Solthio s aged about 32

" yeﬂ“s, by occupntioh Railway Sc vice, Wworking as Deputy

Chlof Personnel Officer of the H.F. Rﬂllwqy ndmlnlotrqtlon,
do hereby solemnly affirm qnd state thqt the statenents
made in parmgraph 1 and 2 are truc to ny knowledge, those
made in paragraph 3 1o .5 are true to my information

being matters of records of the case which I beliove to

be true and the reosts are ny humble submission before
this Hon'bDle Tribunal,

D

DEPUTY GIIEF P NNEL OFFICER
NORTHEAST FRONTIER RAIIWAY
MALIGAON s GUWAHATT

FOR & ON BEHALF OF

UNION OF INDIA.

L BN 2
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IN THS. CuFTRAL ADIIINISTRATIV: TRIBUIAL {‘.{\--"‘

o
I

GUJAGATT BENCH

. ’ In the m-tter of :=

0.A.TT0:151/96

shri P-bitr: Kr.Kokati.,Annlic nt,
-Vsa . L

Union of Inaia & Ors. ...Respondents

- ,A,I\TD -

3 .
c#

In the mtter of.

[ 2d
L]

Rejoinder of the spnlicont grinst
the written st-tement :nd Addl.
writven st-tement filed by the

respondents.

1. Th-t the copies’of‘writtén statenent ns well
~s Addl,written st .tement filéd by'the respondents h-ve

been gerved upon we tnrough my counsel ~nd going *through

~the contents of both, I h-ve understood them thoroughly,

I consider it necess-ry to file » rejoinder -nd »s such

.

2e - Thot in pora 5 of the written stwtement it is
stated thot - ",...As 2 number of complaints h-ve been

received zlleging ~doption of mulpr:-ctice in the -bove

‘recruitment snd sowe cre under investigntion, it is

requested tLhat no cppointment letter for the post of -\

E)
Junior Stenogropher(English) should be issued till clea-
rénce given by Vigilonce." The respondents held up the
appointment becruse number of compl.ints hive been

@%’ZK ;
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received regnrdings adoption of malpractice snd entire
matter was investigated by vigilence, whereas acting upon
the vigilonce report the railway bo~rd cancelled the

recruitment panel on various irregularities znd not a

single word of malproctice was spoken in the concellation

Lot ) -

order.

in the

-

" 3. ~ That the ground shown £0dl. written

A .

statement in pars 3(z) Shot quulificotion of diplefia

S

o " of shorthand armd type writing was not shown in“the

‘advertisement is not correct. o
4, o - Thrtin' paro 3(e), the:statéﬁent goes thus «
“In o number bf cases it hns begn noted that marks once

;;;f&llotéﬁ in the shorthend tronscription sheet h-~ve been

fdver-written/defaéed ~nd. new mwfks 2lloted,obstonsibly

'. to favour the crndid-tes of ev.lustor's choice." In this
stﬂement the resnonderts did not st~te that the marks

| given”ip the poplicant's bcok was éhsnged or over-wrltten.
In this connection, it is to be st~ted that in rcsponse
to the gdvertisement notice i.e, Annexure III as muny
2872120 cpndidates gpolied and 1520 spreared in the
written test, out of which 172 were tested in speed test
and subsequerntly 47 were‘senp-fof viva-che test ond

finglly empnnelled cendidates were sent for appointment,

5. That it is very natural as strted in para 3(e)
that in‘a number of cases 1t has beeh noted thst nmorks
once alloted in ?he shorthand transcription sheet hrve
‘been over:Written/defaced and new marks alloted,obst:n-
'sibly to favour the cand;dqte'of‘evaluvtor's choice, In

. otherwordSeeceses

il e Kokt

¢ Rl
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otherwords in the rnswer scripts of 125 candidntes who
were decla;ed unsuccessful thig over-writing sct mignt h-ve
doné &nd it never happened in the cgse of the agpplicant.
6.1 Thet in reply to the strtement mgde in prra
3(f), -the spplicaont beg to stnte that dictation token

by one s+enogrupher does not tally with that of cnother,

‘ I+ is humanly impossible to rez d gno Lo type out a snort-

hend-geript of one stenogrnnher by another. The applicant
appeared in the speed test not to obtain g diploms on
stenography, but to type out correctly the dictation
passage o~nd as sqéh the gllegation ﬁf‘malpractice does
not exists ot ali.

$7;  That in view of the fhcts stoted sbove, the

written statement ns well s the Addl.written stntement

filed by the responderts h-:ve totslly foiled to make out

" .the cgse of mplpractice znd as such both the documents

are not tengble under the 1.w ond there is o very little
help to this lon'ble Tribun,l for arriving at a correct
decision snd as such both the documents are without any

+i

. 8. | That .the written st-tement snd thé Additionsl

~'V“ltten r“rntement; speak of crudest form of nrbltrquness

nffec+ed by bins and/or actuanted by malafides.,

9. That the present rejoinder is filed bonafide

8

snd in the interest of justice.

Verif iC.‘ltiOl’l. R EEEEE
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VERIFICATION

) I, Shri Pabitro Sumar Kakcoti, son of
Shri Rotan Ch, Kakoti, nged 30 years, by casté,Kalita,

by religion Hindu, resident of Vill & PO Brmunbori

wig Roha, Dist. Horigzon, Assam do hereldy solemnly

~affirm<~nd verify that the contents mzde in p-oragraph

1 are true to my knowledge ~nd those made in porogrsph

.4 are derived from informntion from the office of the

Rly. Recruitment Béérd,Guwghati and rest are humble

submissions before this llon'ble Tribunal.

(», . .
A7 . .

AND I sign this Verification on this [6ﬂbdny
of April, 1997 At Guwch-ti,

Do det Kot

[a—— : i o
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IN THE CENTRAL ADMINISTRATIVE TRLEUN
- GUWAHATI" BENCH.

.i%’ - IN THE MATTER OF :-ﬂb ,
Qed o NOo 151/96 '

shri P. K. Kakoti »  «eo #&pplicant.

Vs,

Union of Indin & Orse ..+ Respondents.

Roply to the rcjoinder filcd by

the applicont.

The ensworing rospondents beg to stote as follows s«

1. Thot the onsworing rogpondents have gone

through theo copy of the rejoindér filed by the opplicant
ond havo understood the contents thercof. Save ond edecpt
“the statemohts which ore specifically admitted here-.tn—below,;
other st;j;tcments node in the rejoindor ore categorictlly ‘
denicdo Iéilr.-ther ¢ the stotemonts which aro not bornc  on

records arc olso denied.
£. ‘ '
2o That with regerd to the statements mode in

paragreph 1 of the rcjoinder, the enswering rcspondents

" 46 not admit onything contrary to the rclevoat records.

£

\o o - o -
Qi‘),%/p") - Contd000002
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3« That wit-z regord to the statoments mede in
' poragroph 2 of the rejg;{lgcr, the :msworing ~re§pondents ;
bcg to stote thet the receuitment panel hos been c:.‘nc.el.lod
in vi}eiv of vorious j:rreguleritie_s as pointed out in the
vig;t.k*ppe report. The irrcguleritics pertaining to the
selc;:&on and publication of the panel have already beon

© hi g;izliglitcd in the additional written lstatem'ent. Investi-
gation was corried out oh the bosis of the corpleintse

Irrcguleritics in the éntire'procoss of sclection includcs

nolproctices also.

4y Thot. with regerd to the statemonts mede in
peragroph 3 of the rejoinder, whif_Le denying the contentions
mede therein, the onstvepipg rc.‘spor;denr%s beg to stete thet
~in the ocdvertisement, subnmission of cﬁ.plomn certificate
) :ilong with opplication form was not mentioned as & conse-
quence of which nony eJ.i gible c&ndidgtos did not subnit
éheip certificate‘s along with the applicotion farm. 4s )
alrcady stoted in the written stotemont, their such
o R opplicotions were rcjected on the ground of non-submission
‘ | of _diplor:m certitiéato" which necdless to say, deprived
mhy cligible condidetes otherwise cligible for .cdﬁsiderati’on.
In tl;e advertisemont, the qualifications stipuloted wos

as under s-

o ‘ : n Catcgory | s 7 = Stenogropher (English).
Qualification s Matriculete.

{‘ . ‘ . . ContQecee ¢ o3
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' ) § & "
Specd s 80 words per minute ond*40 words "

per minutc in Shorthond and Type-
.writing re;pecti_vely.__ '

Knowledge of Hindi Stenogrophy is
Can additioncl qualifi cation and

will be given preferencee:

age s 18 to 30 years."

Fron the above, it is cloor ‘thet although the
qua}ifipat;on 'nx'atric‘:};lr.-.‘t_c'._ wes Spgcifically nentioned
with _;fequj.red speed in ‘Shor‘.‘:lj.:md» ond ‘Type-writing, the .
advertisement did not mention onything cbout the subrd ssion
of diplomn certificates in rcspect of Shorthend ond Type;-
writinge "_rhus,' _goin_g by the ac_iverti soment, although it
was not specified to produce the diplomn certificates but
on scrutiny of _applicati.;in forns seme was mede obld gagory
as -2 consequence of which the B:\ilway Recruitment Board
rcjected mony applicotions on the ground of non-submission
of diploma certificatcs in support of qualificotions in
Shorthand ond Type-writing. Neqiless to say, this haos
resuited scrious mis-clrrilge of justicc ond has coused
prejudice to mony cli gible cendidates who were otherwise
eligible under the terms of the advertiscment. This hos

vitioted the antire sclection process..

Se Thot with regord to the stetenmonts nde in
p;\ragraphs" 4 ond 5 of the rcjoinder, thc onswering rcspon=

dents beg to stote that in o number of ctnses morks once .

»
. L
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allottod were cli’;ngcd, over writton/def‘o.ch‘and new morks
were alloted by the evaluttor. This is ohe_of :‘.cize grounds
for uhich entire selcction wes held to be vitiated ond
accordingly_, the entirc sele;:tion_was. coneelled. As regords
statements regording nunber of candidates opplicd for the
post oppearcd in the written test, speed test and vive

voco test, the onswering rcespondonts beg to stote wlzqn
irregula;*ities werc detceted through-cut the process of
sclection amongst the seid cendidetes, &s a poliey dccision,
the entire sclection was c§=ncqllcd. Armidst the irrqgula—-
rities werc deteeted, such concelletion of selection wos
the best course opcne¢ wlzidz necdless to say, has brought
confidence to the publie in genorasl..,vmorov particularly,

the eligible condidates who fither appcered in the sclcetion

or could not appeor in the sclection beeause of non-

" submission of diplomo certificatcs. In such a selection

wherein such irregularitics as pointed out in the additional
written stotement come to light, it is immcteriol as to
whethor there wes any over-writing and/or addition of now
mirks in any particuler answer seript. The selcetion
proccess cannot be individuclised ond will have to bq taken
os o whole. Anong the aﬁplic:mts who have approached this
Hon'ble Tribunal by filing v:}riou_s O.4s,y it haos been found
that there is over-writing to the morks already allotted
by the evalﬁator. In somc ctscs totolling mistokes were
0lso deteeted. Montion may be mede of Shri P. J. Das
(spplicont in 0.4. 146/96), Srt. Kamnla Dcko (é.ppliconi:

Contdiees 5
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in 0 e 145/96) sri Mrittun;j'*y Ghosh ('applicant in 0.he
150/ 96) , Shri Rupck Chakraborty (It.ppll_.icqnt in 0. 4. /96) ’
shri Pabitra Kr. Kakoti (opplicent 15 0.4 151/96) . Shri
pobitra Kre Kakoti l_ﬁas becn shown to lmvo‘obtsihed 124

‘mrks in the written cxeminotion as against actuel merk

116, This was becouso of misteke in totalling. If the

norks of writtmrexanﬁna‘_tion is corrcctly calculated (116
norks) in thot case, he got total marks of 353 instecad of
361 ond woul not have bcan omﬂnellod, as in dzot ctse

one Shri sujit chakraborty (Roll No. 810556) -rbo hes obt:\incd
totel of 360 marks would have been cmpqnollcd. Whon such

rd stekes have been dcteocted in o number of coscs including
ovqr-writing in the total norks, couplcd with éany other
irrggulafitics s ;ndicafed in the additional written
stotements, there was no option left for the . compctent

outhority thdn %o canccl thie cntirc sclec-.icn. The appliconts

" connot individuolised their casc at the cost of the larger

intcreste.

Ge ~ That the enswering rcspondents categorically

deny the ¢ogtentions made in poragroph 6 of the rchinder.
The app_iicont hos totally misunderstood and misintorpreted
the avérmegts ncde in parograph 3(1‘) of the additional
written statcnnts. It is not corrcct thot dictoted passages
token in Shorthand eonnot be reed out altogether by a |

shorthaond expert.

Co!ltd. o9 %0 .6
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7o -  ' Thét with regard to the stoterents rj.wde in
par_é.graplj.s 7, 8 ond 9 of the rcjoinder, the answlring
rcespondents énfegorically deny the conteations reised therc-
in ond the opplicont is put to the str'ictest proof theréof.
It is categoricelly denfod thot the written stotemonts
filed by the respondents speaks of crudest forn of arbitro-
riness cffccted by biased and/or o_.ctuated by molafidec.

The solection in question has been concelled with a view
to bring feirness ond transpirency in the method of
selcetion. The opplicont connot cloim as o motter of course
for being appoinfed to the rodlway servicc. dridst the
irreguleritics dotected in the entire proccss of sclcction,

thore wes no option left for the competent authority to

. eaneel the entire sele_c’cion which has brought confidonce

anong the gaeral publie, morc particularly, omongst the

cligible coandidates.

8. That in vicw of the foets and circumstonces

stoted above, the ecncellation of the sclection wos just
ond proper and the Hon'ble Tribunal would be reluctont
to intorferc with the some ond the O.4. filed by the

applicont is licble to be dismissed with cost.

"
4

Verification.-.-..o7



VERIFICATION

»

| I, SLri - C. gle??KA:¢L, ’ 1y 2ged about

‘;7// years, by occup ation RﬁilWﬂy“Service; working as

DCputj Cbief Porsonncl Officer of the Northeash Fronticr
‘Reilwey, do horeby ‘solemly affirm end stote that the
;uatcmentsvmnde in parographs 1 and 2 are truc to my
knowlédge, thosc mndé in para gr aphs 3 to 7 arc true o
ny informstion belng notters of records of the casc, ond
the rests erc ry humble submission beforc uhis Hon' blo

Tribunale.

{Ib“mms" FRONTIER RAILWAY

. MALIGION :: GUWAHATLI
- FOR & ON BEHALF OF
UNION OF INDIA.



